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 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  ta  amend  the  Urban  Land
 (Ceiling  and  Regulation)  Act,  1976”

 The  motion  was  adopted

 SHRI  DEVINDER  SINGH  GAR-
 CHA):  I  introduce  the  Bill.

 15.36  hrs  a

 PENSIONS  BILL—Contd.

 (By  Shri  V.  N.  Gadgil)

 MR.  DEPUTY-SPEAKER:  We  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  V.  N.

 -Gadgil  on  16th  April,  1981,  namely: —

 “That  the  Bill  to  provide  for  the
 grant  of  pension,  gratuity,  dearness
 and  other  allowances  and  benefits,
 Payable  by  the  Central  Government
 to  its  employees,  or  their  depend-
 ents,  on  retirement  voluntary  ar
 otherwise,  or  on  the  death  of  the
 Government  servant  and  for  other
 matters  connected  therewith,  be

 ‘taken  into  consideration.”

 Mr.  ४.  ।.  Gadgil  to  continue,—

 SHRI  V.  N.  GADGIL  (Pune):  Mr.
 Deputy-Speaker,  Sir,  on  the  16th  I
 had  dealt  with  the  various  asp€cts  of
 my  Bill.  Today  I  do  not  want  to  take
 much  of  the  time  of  the  House.  I
 would  only  recapitulate  very  briefly
 the  salient  features.  I  fad  _  pointed
 out  last  time  that  historically  the
 term  pension  had  different  meanings,
 as  compared  to  the  sense  in  which  it
 15  used  today,  It  was  for  the  first  time
 used  by  Lord  High  Treasurer  Godol-
 Phin  in  1687  who  was  among  the  first
 persons  who  used  the  term  ‘Pension’.
 Probably  the  first  pensioner  was  Mr.
 Martin  Horsham.  He  was  given  a
 pension  on  10th  of  March  1684.  As  1
 had  pointed  out  last  time,  ultimately
 this  led  to  a  lot  of  corruption;  in  the
 administrations  in  England.  The  other
 day  I  came  across  a  very  interesting
 vexample.  What  kind  of  things  went
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 on  and  what  kind  of  things  are  going
 on  today?  It  appeared  from  a  column
 in  the  magazine  called  ‘Punch’  of
 December  1980.  This  is  what  hap~
 pened  in  Australia.  I  quote—

 ‘The  family  of  an  illiterate  man
 cut.  off  his  thumb  after  he  died  pre-
 served  it  in  formaldehyde  and  used
 the  thumb  for  years  tq  cash  his  pen-
 sion  cheques.”

 Tais  kind  of  things  was  going  on.  And
 ultimately,  as  I  had  pointed  out  last
 time,  pension  became  a  matter  of  bar-
 gain  and  it  started  with  the  Postal
 Department  in  Englan@  where  public
 servants  were  allowed  to  make  private
 bargains  for  the  annuities  from  their
 successcr.  Then  came  1810  Act  and
 1859  Act  and  so  on  and  so  forth.  Now,
 I  would  like  to  bring  to  the  notice  of
 the  hon.  Home  Minister  and  to  the
 House  the  paints  which  I  emphasised
 and  to  which  I  would  like  the  Gov-
 ernment  to  give  serious  consideration.
 I  will  only  enumerate  these  points.
 One,  the  1871  Act  which  makes  pen-
 Sion  a  Mercy,  a  bounty,  a  grace  and
 not  a  right  must  be  scrapped.  Two,
 the  disparity  that  prevails  in  the
 pension  of  various  pensioners  who
 have  retired  at  different  times  of
 their  careers  must  be  removed.  Three,
 there  must  be  some  cushion  provided
 against  inflation  which  eats  away  the
 pension  of  pensioners  who  retired  10
 or  20  years  back.  Four,  family  pen-
 sion  should  be  uniform,  because  we
 come  across  cases  where  there  is
 hardly  any  family  pension  provided
 for  those  who  retired  before  1964,
 and  the  family  pension  provided  to
 those  who  retired  after  1964  is  in-
 adequate.  Five,  There  is  a  demand
 for  restaration  of  commuted  pension,
 and  there  is  a  case  for  it.  I  have
 already  made  a  reference  to  it  in  my
 speech.

 15-36  hrs  oe

 (Shri  Chintamani  Panigrahi  in  the
 Chair)  cs.

 Six,  they  have  no  forum  to  raise  their
 grievances.  At  one  stage,  they  were
 told  that  they  could  do  so  in  the  Joint
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 Consultative  Machinery,  but  when  the
 matter  was  pursuaded  with  them,  they
 said  that  these  people  would  have  no
 place  in  J.C.M.  Therefore,  there
 must  be  some  forum  for  them.  Seven,
 @s  recommended  by  the  Petitions
 Committee  of  the  Sixth  Lok  Sabha  in
 their  report  presented  on  the  11th
 April,  1979  there  should  be  a  perman-
 ent  commission  which  will  go  into
 the  question  of  pensioners  of  various
 types.  These  are  some  of  the  points
 On  which  I  would  like  the  Govern-
 ment  to  give  serious  cansideration
 apart  from  the  various  other  provi-
 sions  in  my  Bill.

 Lastly,  I  would  make  an  appeal.
 When  we  went  to  elections,  this  was
 what  was  stated  in  the  party  mani-
 festo  of  my  party:

 “Congress(I)  will  examine  the
 ‘question  af  welfare  of  pensioners
 with  a  view  to  make  their  life  more
 secure  and  comfortable.  Suitable
 concessions  will  be  devised  in  this
 behalf.”

 As  I  said  at  the  outset,  pension  is
 nothing  but  society’s  reaction  to  the
 problem  of  poverty  in  old  age.  There-
 fore,  let  us  attack  this  problem  in  the
 proper  spirit  and  in  the  light  of  the
 commitment  we  have  made  in  the
 manifesto.  That  is  all  I  wish  to  say.

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  tq  provide  for  the
 grant  of  pension,  gratuity,  dearness
 and  other  allowances  and  benefits
 payable  by  the  Central  Government
 to  its  employees  or  their  dependents
 on  retirement,  voluntary  or  other-
 wise,  or  on  the  death  of  the  Gavern-
 ment  servant  and  for  other  matters
 connected  therewith,  be  taken  into
 consideration.”

 SHRI  MOOL  CHAND  DAGA  (Pali):
 1  beg  to  move:

 “That  the  Bill  to  provide  for  the
 grant  of  pension,  gratuity,  dear-
 ness  and  other  allowances  and  bene-
 fits,  payable  by  the  Central  Gov-
 ernment  to  its  employees,  or  their

 .  «dependents,  on  retirement  voluntary
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 or  otherwise,  or  on  the  death  of  the
 Government  servant  and  for  other
 matters  connected  therewith,  be
 referred  to  a  Select  Committee  con-
 sisting  of  11  Members,  namely:

 (1)  Shri  Chitta  Basu

 (2)  Prof.  Madhu  Dandavate
 (3)  Shrj  K.  ए.  Singh  Deo
 (4)  Shri  ४.  ?.  Gadgil  '

 (5),  Shri  K.  Lakkappa
 (6)  Shri  B.  R.  Nahata
 (7)  Shri  Uttamrao  Patil

 (8)  Shri  Nawal  Kishare  Sharma
 (9)  Shrj  Ramavatar  Shastri

 (10)  Shri  R,  Venkataraman,  and

 (11)  Shrj  Mool  Chand  Daga

 with  instruction  to  reort  by  the  last
 day  of  the  first  week  of  the  next  ses-
 sion.”

 थी  सूरज  भान  (अम्बाला)  :  सभापति

 महोदय,  मैं  गाडगिल  साहब  का  दिल  से

 शुक्रिया  अदा  करना  चाहता  हूं  कि  उन्होंने

 ऐसे.  लोगों  की  प्राब्लम. को  इस  सदन

 var,  जिन  को  लोग  भूल  ही  गये  हैं  ।

 मैं  तो  यह  समझता  ह  fe  जैसे  आम्डी

 फोर्सस  के  एक  आदमी  को  देख  कर  आज

 लोगों  के  मन  में  उप  के  प्रति  इज्जत  शर

 श्रद्धा  पैदा  होती  हूं.  उसी  टि  से  जो
 terre  हैं,  जिन्होंने  अ्रफनी  जिन्दगी  का

 एक  बेहतरीन  हिस्सा  मुल्क  की  सेवा  में

 गुजार  दिया,  उनके  प्रति  भी  श्रद्धा  औन

 इज्जत  पैदा  हो  ।  सब  से  पहली  चीज़

 तो  मैं  यह  कहना  चाहता  ह  कि  कुछ  ऐसी
 कमियां  पैदा  हो  गई  हैं.  जिनके  बारे  में

 गाडगिल  साहब  ने  काफ़ी  हद  सक  जिक्र
 किया  है,  लेकिन  फि  भी  बहुर  सी  चीज़ें

 रह  गई  हैं,  जिन  का  जिक्र  वें  नहीं  कर  पाए
 मैं  उन  कुछ:  चीज़ों  का  जिक्र  करना

 चाहता  हूं  मिसाल  के  तौर  पर  सबसे

 पहली  चीज  तो  यह  है  कि  आज  रुपये

 की  कीमत  सिर्फ  24  पैसा  नह  गई  हैऔर

 यह  सर्कार  का  अपना  कहना  है  ।  इससे
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 [श्री  सूरज  भान]

 आ८  अन्दाज़ा  लगा  संवार ेहैं  कि  उनਂ  पेंशनर्स
 की  जो  पेंशन  पहल  सुनकर  हुई  थी,  झाज

 उसकी  कीमत  कितनी  हह  गई  है।  यह  बहुत
 कम  रह  गई  है  ।  इसलिए  मेरा  यह  सुझाव
 है  कि  उन  की  पेंशन  के  लिए  कोई  इक्विटी-
 प्रिसीपल  तथ  किया  जाए,  ताकि  जो  कुछ
 पेंशनਂ  उनको  मिलनी  तय  हो,  उस  फ्रोजन
 न  हो  ओन  कम  से  कम  बह  तो  उनकों
 मिलती  रहे  कौर  चार  साल  में  उनकी  पेंशन
 के  बारे  में  रिव्यू  किया  जाए।  इस  के  लिए
 मैं  यह  आवश्यक  समझता  हुं कि  एक  पेंशन

 एडवाइजरी  कमेटी  बनाई  जाए,  जिसमें  कम
 से  कम  पांच  श्रानरं  बिल  मेम्बर  श्राफ  पार्लियामेंट

 हों  पांच  यं बने मेंट  के  नुमाइन्दे  हों  ऑर

 पांच  पेंशनर्स  के  नुमाइन्दे  हों  जो  इन  तमाम

 Geqat  प  गौर  करें  औन  गौर  कर  ने

 र्क्रि्ण्ड,  करें  कि  क्या  होता  चाहिए  ।

 मैं  यह  भी  कहना.  चाहता  ह  कि

 फेमिली  पेंशन  1964  के  बाद  इंट्रोड्यूस

 हुई  ।  यह  उस  से  पहल  वाल  पेंशनर्स  पर
 शी  लागू  होनी  चाहिए  ।

 एक  चीज़  मैं  यह  कहना  चाहता  हू
 कि  कुछ  गवर्नमेंट  सर्वेट्स  जिन्हें  कि  अपनी

 लड़की या  लड़के  की  शादी  करनी  होती  दै,
 या  कोई  मकान  वगैरह  बनवाना  होता  दै
 तो.  वे.  कप  पेशन  को  कम्यून  करवा
 लते  हैं  औन  उन्हें  उनकी  कम्पूट  की  गयी

 पेंशन  का  लापता  मिल  जाता  है।  सरकार
 उस  कम्पूठ  THT  को  श्राठ  या.  द्  साल
 में  पेंशनर  से  रिकवर  क  लती  2  लकिन
 frags  क-ने  के  बाद  भी  उनकी  पेशन

 wee  नहीं  करती  ।

 मुझे  पिछल  दिनों  एक  चिट्ठी  मिली
 थी.  जिसमें  आनरेबल  फाइनेंस  मिनिस्टर

 साहब  ने  पेंशन सं  के  बारे  में  यह  जवाब
 दिया  हैं  :--

 “If  the  pénsioner  dies  earlier  than
 the  normal  life  expectancy,  it  is  the
 Government  who  stands  to  lose.
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 If,  on  the  other  hand,  the  pen-
 sioner  Outlives  that  period,  it  is  he
 who  stands  to  tose.  A  scheme  like
 commutation  of  pension  can  he
 viable  only  as  a  package;  what  is
 gained  by  the  shortlived  has  ‘2
 come  out  of  the  losses  of  the  long-
 lived.”

 सभापति  महोदय,  फर्जे  कीजिए  कि

 एक  पेंशनर  15  हजार  रुपये  सरकार  से
 लम्स  के  रूप  में  लता  है  तो  कह  सकार

 को  दस  साल  में  र्सिवस  हो  जाता  है,
 लकिन  उसके  बाद  भी  उस  पेंशनर  की  पेंशन
 weer  नहीं  होती है  ।  उसके  बाद  तो

 उसकी  पेंशन  स्टोन  हो  जानी  चाहिए  |

 लकिन  सरकार  उस  पेंशनर  का  घाटा,
 जिसने  कि.  15  हजार  रुपये  लम्स  के

 रूप  में  लिये  और  यह  दो  साल  के  बाद
 मर  गया, उस  पेंशनर  से  पुर  करना  चाहती

 है  जो  कि  दस  साल  के  बाद  भी  जिंदा
 रह  रहा  है  ओर  आगे  भी  जिंदा  रहने
 वाला  है  ।  अगर  सरकार  ऐसा  करेगी  तो

 उस  बूढ़ें  ढी  फेमिली  के  लोग  यह  चाहेंगे
 कि  बुढ़ा  वब  मरे  ।  होना  तो  यह  चाहिए
 कि  ऐंसे  बूढ़ें  लोगों  को  इज्जत  कौर  श्रद्धा
 दी  जाए  |

 हर्षिता  गवर्नमेंट  के  नये  पेंशन  रूल्स

 लागू  होने  वाल  हैं  ।  उनामें  यह  दे  कि.  पेंशन

 को  दस  साल  दक  तो.  रिड्यूस्ड  रेट  पर

 पेंशन  मित्रता  रहेगी,  उसके  दो  साल  बाद

 और  इसी  रेट  पर  मिलती,  लकिन  12  स्याल
 के  बाद  उसकी  पूरी  पेंशन  रेस्टोर  हो

 जाएगी  ।  इसलिए  भारत  सका  को  भी

 इस  बारे  में  सोचना  चाहिए  बहुत  से  एसे

 हाड  केसिज  है,  बहुतों  ने  इस  सम्बन्ध  में

 रिप्रेजन्टेशंस  भी  दिये  हैं  कि  उनकी  पेंशन

 ar  दुगुना,  तिगुना  वेतन  में  से  काटने

 के  बाद  भी  सरकार  ने  वह  कटौती  जारी
 रखी  है ।  मैं  समझता  हूं  कि  सरकर  को

 इन  बूढ़े  पेंशनर्स  से  मुनाफा  नहीं  कमाता

 चाहिए,  उनकी  सरकर  को  रावी  करनी

 चाहिए  ।
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 इसके  फतावा,  मैं  यह  रंच  हू
 fe  पेंशनर्स  को  मेडिकल  फेसिलिटी,
 बच्चों  को  एजूकेशन  के  लिए  फेसिलिटी,

 हाउ  रेंज  अनाउंस,  सब  कुछ  मिलना

 चाहिए ।  अगर  उनको  थे  नहीं  दिये  जाते

 हैं  तो  यह  उनके  साथ  ज्यादती  होगी  ।

 एक  सुझा  मेरा  यह है  कि  जब  कमी

 सेन्ट्रल  ग्जतमेंट  एम्प्लाईज  के  पेबस्केल्स

 रिवाइज  होते  हैं तो  श्राटोमोटिकली  Test
 में  यह  भी  जोड़  दिया  जाए  कि  पेंशन वंस
 की  पेंशन  भी  रिवाइज  होगी  औग  उन्हीं
 eI  के  अधार  पर.  रिवाइज  होगी
 कि  नयें  पेम्कल्प  सेन्ट्रल  गर्वनमेंट  संकट
 के  लिए  श्वित्र  किये  गये  है  ।  सरकार
 को  यह  भी  व्यवस्था  कनी  चाहिए  ताकि

 पेंशनर्स  को  हानि  न  हो  ।

 सभापति  महोदय,  पार्लियामेंट  में  तो
 पांच  साल  के  बद  पेंशन  मिलती.  है,
 लकिन  कुछ  ऐसे  भी  उदाहरण  हैं  कि  कोई
 RANA  एम०  एन०  to  ने  विर्क  Wa

 ली  द्  aie  सिर्फ  एक  दिन  एम०  एल०  Vo

 रहे हैं,  उस  एक  दिन  के  बाद  भी  वे
 पेंशन  के  एन्टाइटल  हो  जाते  हैं  जबकि
 35-40  साल  की  पुरी  जिन्दगी  एक  गवर्नमेंट
 age  सरकारी  नौकरी  में  लगा  देता  है  तब
 जाक  उसको  पेंशन  मिलती  है  whe  उसकी
 काटी  हुई  पेंशन  पूरी  रिकवर  करने  के  बाद
 भी  रेस्त्रां  नहीं  की  जाती  है।  यह  रेस्टो’

 होनी  चाहिए।  गाडगिल  साहब  ने  यह  ठीक

 कहा  है  कि  पेंशन  एक्ट  1871 में  बना  था,

 'इसको  अर  रिश्वत  होता  चाहिए  औ

 गर्वनमैंट  स्वेट  की  सर्विसिज  का  खांस
 खयाल  रखते  हए  :  पुत:  बनाया  जाना

 चाहिए  भो  पेंभर्स  को  पेंशन  में  जो

 फ्रोजन  Fal  है,  उत्तकों  जि  किया  जाना

 चाहिए.  ।

 इन  शब्दों  के  साथ  मैं  गाडगिल  साहब
 के  इस  बिल  का  सम्मेलन  करता  हूं  भर

 उम्मीद  aed  हू  कि  सरकार  गवर्नमेंट
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 सर्वेट्स  की  पेंशन  में  जो  इरोजन  हुमा  है,
 उत्तकों  रेस् टोर  करेगी  ।

 थी  मल  चन्द  डागा  (पाली)  :  सभापति

 जी,  मैं  सब  से  पहले  गाडगिल  साहब
 को  इस  बात  के  लिए.  धन्यवादी  देता  हूँ
 कि  इन्होंने  इस  बिल  को  बनाने  में  कितना

 समय  लगाया  होगा  वास्को  डि गामा  नें

 हिन्दुस्तान  का  पता  लगाने  में  जितना  समय

 लगाया,  उससे  कम  समय  इन्होंने  भी  पेंशनसं
 के  केस  को  खोजबीन  करने  में  नहीं
 लगाया  होगा  ।  सभापति  जी,  इतनी  कड़ी

 मेहनत  इन्होंने  की  है  जितनी  कि  श्राप

 करते  हैं।  सभापति  जो,  कुछ  लोग  पेंशन  के
 बारे  में  इतनी  खोजबीन  करते  हैं।  शुरु
 में  पेशन  कया  थी  शौर  aH  क्या  है  और
 |: 2118  होनी  चाहिए;  लेकिन  एक  बात  मेरी

 समझ में  नहीं  श्राई  109  पर्ष  .पुराना  एक्ट
 प्रभो  तक  कसे  लागू  है।  कांस्टीट्यूशनल  लागू
 होने  के  बाद  भी  यह  एक्ट  लागू  है।  एक्ट

 as  बी  रिपोल  ।  संविधान  a:  खिलाफ

 यह  एक्ट  कसे  लाग,  है  ।  इसके  बारे  में
 मैंने  ल-मिनिस्टर  से  भी  पूछा  था  कि  यहं
 कौन  सा  एक्ट  'है,  इसको  तो  श्रमिकों
 रिपीट  कर  लेता  चाहिए।  1871.0  का  एक्ट
 है  कौर  उनमें  छि बार  कर  दिया  है  कि  कोर्ट
 में  नहीं  जा  सकते,  चाहे  तुम्हारी  डिगीं

 भो  हो  जाए,  लेकिन  तामील  नहीं  हो
 सकता ।  झगर  तुम  जाते  हो  तो  कलेक्टर

 को  परमिशन  से  ara,  नहीं  तो  कुछ  नहीं

 हो  सकता  |  यह  श्रबतक्यात  ला  है  ।

 तो  ये  बातें  हैं।  इतने  साल  होने  के

 बाद  भो  यह  एक्ट  कैसे  रह  गया ।  आपने
 जो  यह  दिवा  है,  इसको  मैं  ठोक  मान्यता

 हूं,  लेकिन  मैंने  जब  इस  एक्ट  को  पढ़ा,
 इससे  पेंशन  को  Seo  पूरी  होंगे  या

 तहीं  तो  वहां  पर  हमारे  श्रादरणोथ गा  गिल
 साहब  शांत  रहे,  ज्यादा  नहीं  बोले  ।  उन्होंनें

 कहां  कि  झाई०  लोग  इट  दू  दि  कमांडो--
 मैं  इस  पर  निर्णय  नहीं  देता  ।
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 [श्री  मूलचन्द  डागा]

 आज  मैंने  पेपर  पढ़ा--उसमें  मैंने

 देखा,  उसमें  लिखा  है

 ‘It  is’  there  in  today’s  paper,  The
 heading  is  ‘Pensioners?  plea  tq  remove
 disparities.  It  says  as  follows:

 “The  Indian  Institute  of  Pen-
 sioners  today  appealed  to  the  Gov-
 ernment  tb  end’  the  disparities  bet-
 ween  Central.Government  pension
 of  those  who  retireq  before  Maren
 30,  1979  and  those  who  retired  later.

 1  expresseq  the  hope  that  the
 Pensions  Bill,  1980,  now  before  the
 Lok  Sabha,  would  be  “suitably  mo-
 difiedਂ  to  redetermine  the  rates  of
 various  pensionary  benefits  in  view
 of  the  high  cost  of  living.

 Mr.  R.  D.  Jain,  Secretary  ‘and
 Director  of  the  IIP,  told  reporters
 that  while  a  Secretary to  the  Gov-
 ernment  of  India  who  retired  prior
 to  March  *30,  1980°  and’  who  ।  was
 drawing  a  monthly  salary  of  R3.
 3,500  received  a  Maximum  pension

 “of  Rs,  675  per  month,  a  Class  II
 Official  who  retireg  after  the  date
 with  a  monthly  salary  of  Rs,  1200,
 drew  a  pension  of  Rs.  700.0  per

 “month,”

 इतनी  डिस् पे रिटी  है,  इसकी  ओर  यहां
 पर  ध्यान  आकर्षित  किया  गया  है।  पहले
 के  जो  सैक्रटरी  थे  उनको.  3500  रुपए
 वेतन  मिलता  था,  उनको  पेशन  मिल  रही
 है  650.0  रुपए  कौर  राज  वे  जों.  सेकण्ड
 क्लास  आफिसर  रिटायर  होते  हैं,  उनको
 1200  रुपये  देते  हैं।  तो  इस  तरह  की  बातें

 =  1

 एक  बात  भ्र ौर  इसमें  बड़ी  खूबसूरती
 से  कहीं  गई  है  जो  मुझे  ठोक  नहीं  लगी  ।

 इसमें  सारा  काम  ब्यूरोक्रट्र  पर  छोड़
 feat  गधा  है  मैं  .चाहता  था  कि.  सदन

 की  एक  कमेटी.  होनी  चाहिए,  जिसमें

 हमारे  पुराने-पुराने  रीडर  शामिल  हो,  जो
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 पेंशन  के  धारे  में  ज्यादा  जानते  हों,  वे  लोग

 मिल  कर  बैठें  और  सोचें  कि  ध्रुमिर
 पेंशनसं के  लिए  क्या  किया  जाना  चाहिए ।
 एक  कमेटी  में  इस  पर  गहराई  के  साथ

 विचार  होना  चाहिये  1  gas  व  में
 इसको  तैयार  किया  'गया  है  ।  सारा  काम

 इसमें  ब्यूरोक्रेसी  पर  छोड़  दिया  गया  है  ।
 प्लीज  चार  में  आप  कहते  हैं  :

 “A  Government  servant  who  hos
 rendered  continuous  service  for  not
 less  than  twenty  years  shall  have
 the  right  to  retire  from  service  at
 any  time  thereafter  and  shall,  on  r¢-~
 tirement,  be  entitled  to  receive  gra-

 -tuity  and  pension  at  such:  yates  ard
 In  such  manne;  as
 cribed.”

 may  be  pr2s-

 ये  पावर  wig  एग्जक्टिच  को  कैसे  दे  रहे

 हैं।  क्या  उनकों  शस  देना  चाहतें  हैं  ?
 उनको  अप  गाइडलाइंस  देता  चाहते  हैं  ती
 मैं  माप  सजो  हूं।  प्रोसीजर  मटर  देना

 चाहते  हैं  तो  मैं  मान  सकता  हुं  ।  faa
 पेंशन  मिलनी  चाहिये,  क्या  उनकी  पेशन

 हो,  इसको  उन  पर  नहीं  छोडा  जा  सकता

 है।

 “5,  A  Government  servant  who
 is  made  to  retire  compulsorily  fron
 service  may,  having  regard  to  ail
 the  circumstances  of  the  case,  bh?
 granted  such  gratuity  andjor  pen-
 sion  and'or  other  benefits  referred
 to  in  section  7  as  the  Government
 may  think  fit.

 6A  Government  servant  shal]  on
 superannuation  be  entitleg  to  such
 pension  as  may  be  prescribed.”

 ad  बी  प्रेसक्राब्ड.  पर  माननीय  गाड़ग/ल ल
 साहब  का  ज्यादा  ध्यान  है  ।  उससे  क्या

 होता  है  ।  अभी  विरोधी  दल  के  एक
 माननीय  सदस्य  कह  रहे  थे  किः  यहँ  चाहते

 "हैं  कि  Tua  ज्यादा  हो  ।  इस  वक्त  जो

 पैशन  झप  दे  रहे  हैं  उसका  देख  कर  सिर
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 झुक  जाता  है  ।  जिसने  अपनी  कीमती
 जिन्दगी  के  तोश  साल  तंक  देश  की  सेवा
 की  है  उत्तरी  हम  को  सम्मान.  वारना

 चाहिये  ।  ऐसा  नहीं  होना  च  लिये  कि  जिन्दगी
 के  अखिरी  दिनों  में  उत्तकों  पश्चाताप

 करना  पड़े  और  चह  कहे  कि.  मैंने  ज़िन्दों

 कराने  मूल्यवान  समव  में  तो  देश  संवा

 की  है,  दश  सेना  में.  मैंन  यह  समय
 बिताया  है  Wie  इस  वृद्धावस्था  में,  इस
 झालरों  अवस्था  में  मुझ  को  दुख  भागता

 पड़  रहा  है  ।

 Fai  11  में  आप  बहते  ह ै:

 “11.  The  Government  may,  oh  an
 application  made  to  it  in  writing
 by  the  pensioner,  order  any  Part  of
 the  pension  payable  but  not  exceed-
 ing  one  half  thereof  to  be  commuted
 for  the  remaining  part  of  the  pen-
 sioner's  life.  for  a  lump  sum  _  of
 money,  On  such  terms  as  May  be
 prescribed.”

 इतना  तो  श्राप  इस  बिल  में  लाते  far  यह
 पेंशन  मिलनी  चाहिये  ।  पार्लियामेंट  कभी  अपने

 राइट्स  को  case  नहीं  करती  है,  अपनी
 qe  को  एच डि याट  नहीं  करती  है।  यहं
 मैडेटरी  है।  ये  पाचं  हमेशा  उसके  पास

 रहती  है  ।  बावल  उनकों  रूल  बनाने  की
 पावर  दो  जातों  है,  जो  प्रोसोजरलਂ  मटके

 हैं  वें  हो  दी  जाती  है।  लेकिन  आपने  तो
 पालिसी  मैटर्ज  पर  भी  यह  काम  शुरु
 वार  fear  &  att  सारी  पा.

 '
 उनको

 देदी  हैं।  इसके  लिए  मैं  तय र  नहीं  हुं ।
 मेहरबानी  करके  इसको  बाप  सिलेक्ट  कमेटो
 के  पास  भेजें  जहां  इस  पर  चिन्तन  हो
 सकता  है  Ate  गहराई  के  साथ  हो  सकता

 है।  प  कमोशन  को  पैनल  का  केस  रेफर

 हुआ  था ।  फर्स्टी  पे  कमिशन  को  रिपोर्टो
 का  रेसिडेंट  पोर्शन  मैं  झापकी  सेना  में  रख

 रहा  हूं  :
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 “We  received  a  large  number  of
 represeittations  from  individual
 pensioners  and  from  their  associa-
 tiong  requesting  us  to  look  into
 their  case,  The  Government  also  en=
 quired  of  us  if  we  could  deal  with
 the  case  of  the  pensioners  even
 though  it  was  not  specifically  cover-
 ed  by  our  terms  of  reference.  We
 were  of  the  view  that  we  could  not,
 unless.  our  terms  of  reference  were
 suitably  amended  and  we  informed
 the  Government  accordingly.  Gov-
 €rnment  examined  the  matter  and
 decided  not  to  amend  our  terms  of
 reference.  They,  however,  jntimate,)
 to  us  that  the  question  of  grant  of
 relief  to  pensioners  would  apoprv-
 Priately  be  considered  by  them  in
 due  course  in  the  light  of  the  re-
 commendations  of  the  matter  of
 pensionary  benefits  to  serving  Gov-
 ernment  employees  covered  by  our
 terms;  of  reference.”

 तो  उन्होंने  पे.  कमीशन  में  स्पा  रिज़वी  ली

 Hei  आप  इसकी  जांच...  करायेंगे  और

 सोचें  |  आखिर  में  थड़े  पे  कमीशन  की
 रिपोर्ट  के  कम क्लू जन  में  क्या  वहा  ?.  जो

 रिकमन्डेशन्स  उन्होंने  की  हैं  चह  मैं  बता

 रहा  हूं  ।

 “Date  of  effect  of  our  recommen-
 dations  on  pay  and  pension.”

 अब  1973.0  के  मान्दर  जो  पे  कमीशन.
 की  रिकमन्डेशन  बरनी  चाहिये  थी  :

 “We  accordingly  recommend  that:
 "our  recommendations  on  pensionary

 benefit,  also  te  mad2  applicable  10
 those  Government  employees  who
 retired  on  or  after  1st  March,  1973.
 In.  respect  of  those  employees,  the
 emoluments  for  computing  pension
 should  include  in  addition  to  pay
 and  dearness  pay  (wherever  applic-
 able),  fhe  dearness  allowance  and
 interim  reliefs  drawn  by  them,”:
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 [at  मूलचन्द  डागा]

 यहं  पे  कमीशन  की  रिपोर्टे  थी  ।  लेकिन

 उन्होंने  भो  TID  बात  छोड़  दी।  उस  पर

 वह  पेटिस  कमेटो  में  गये  कौर  उसने  भी

 यह  मीणा  लिका  कि  यस् ति वं  में  जो

 डिस्पैरिटी  है  उसको  कम  किया  जाये  और

 उन्होंने  अपनी  सिफारिश  दो  ।  कौर  माननीय
 शिवराज  वो०  पाटिल  ने  जो  जनाब  दिया

 उन्होंने  कहा  हम  धौरे-धौरे  पेशन सं  को  बह
 बेनिफिट  दंग  जो  गारमेंट  सर्विस  को

 मिलते  हैं।  लेविन  आज  पानी  की  जो

 ह्वाइट  है,  और  जो  उत्तर  दिया  है:  जो

 रेनोवेट  है  वह  मैं  पढ़  रहा  हूं  ।  उन्होंने

 कहां  था  हम  इनको  राहत  पहुंचेंगे  |

 लेकिन  Beal  अनुपालना  नहीं  हो  रही

 है।  इसलिए  मैं  चाहता  हं  कि  इस  विल
 को  अगर  सेलेक्ट  कमेटी  के  सुपुर्द  कर  देते

 हैं  कौर  हमारे  का  बिल.  मिनिस्टर  आफ़
 स्टेट  होम  इसको  स्वीकार  कर  लें  तो

 अच्छा  रहेंगा  |  भ्रापको  याद  होगा  कि

 इनका  एक  श्ज्लोत्यूशन  1969  का  हेंटी
 'डिडक्शन  चाला  वह  रिजोल्यूशन  15  साल
 चला  और  अज  भी  रहा  है ।  कौर

 गाडगिल  साहब  का  बिल  भी  एक  हिस्टोरिकल
 है  तो  इस  पर  सेलेक्ट  कमेटी  बैठ  जाय े।
 सभापति  जो,  आप  इनको  इंस्ट्रेवश्श्तस  देगे

 तो  उसका  वजन  होगा  शौर  शायद  मेरा
 संशोधन  मान  लेंगे  ।  बड़ी  गम्भीरता  से

 मंत्री  जो  ले  रहे  हैं,  मैं  यह  देख  रहा  हूं
 -क्योंकि  वह  शुरू  से  बैठ  हैं।  लेकिन  यहं  न

 कह  दे.  कि  सरकार  ध्यान  दे.  रही  है
 'इसलिए  श्राप  वापस  ले  लें  ।  यह  मुझ
 ठीक  नहीं  लगता।  हमारी  मेहनत  बेकार  न

 जाये  ।  पेंशनर्स  में  जो  डिस् परि टी  है  वह
 खत्म  होनी  चाहियें  ।

 माननीय  शिव  राज  पाटिल  ने  इसी
 सांदन  में  इसी  महीने  जो  जवाब  Feat  है

 यह  मैं  पढ़  रहा  हूं  ।

 “हमारी  गवर्नमेंट  सर्विस  में  भी  पुरी

 शरह  से  इनईक्वलिटी  है,  यह  कहने  की
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 स्थिति  मेंअरभी  हमें  नहीं  हैं।  अलग-पलंग
 स्थानों  में  काम॑  करने  वाले  लोग  या  जो

 बहुत  पहले  रिटायर  हो  चूके  हैं,  जिनकी
 जिम्मेदारी  कम  है  और  जो  राज  रिटायर

 हो  रहे  हैं  उनकी  जिम्मेदारी  ज्यादा  है,
 ये  नैसमिक  परिस्थियों  उसके  अन्दर  हैं  ।

 इत  नैसर्गिक  परिस्थितियों  को  भुलाया  नहीं
 जा  सकता  ।  इसक  बाद  भी  हमारा  प्रयास
 है  कि  इस  प्रश्र  की  जो  परिस्थिति  है,
 उसमें  जितनी  कमो  कर  सकें,  उतनी  कमी
 करें  ।  इस  कौर  हमारे  प्रयास  जारी  हैं,
 लेकिन  यहां  पर  इतना  समय  नही ंहै  कि  सारी

 wg  रखी  जा  सके।"

 16  hrs,

 इसलिए  मैं  चाहता  हूं  कि  श्राप  इस
 बिल  को  सिलेक्ट  कमेटी  में  भेज  दीजिये,

 एक  अथोरिटी  होनी  चाहिये  जो.  इन

 सदस्यों  को  डील  कर  सके,  लेकिन  चह
 किस  जगह  जाये,  कोई  अथोरिटी  नहीं है
 कि  जहां  पर  उसका  सवाल  हल  हो  सके,
 जल्दी  मिल  सकें  ।  way  कोर्ट  में  जाता  है
 तो  कितना  लम्बा  समय  लगेगा,  इसलिये
 मैं  चाहता  हूं  कि  एक  श्रयोग्टी  गवर्नमेंट
 की  तरफ  से  होनी  चाहिये  ।

 *SHRI  8.  K.  MHALGI  (Thane):  Mr
 Chairman,  Sir,  |  rise  to  support  the
 objects  of  the  Bil]  moved  by  Shri
 V.  N.  Gadgil,  About  a  million  pen-
 sioners  of  Government  of  Indig  have
 been  making  the  following  ten  de-
 mands  for  the  last  three  decades:  (1)
 That  the  Pensions  Act,  1871,  be  re-
 pealed;  (ii)  that  a  new  pensions  act
 should  be  passed;  (iii)  a  commission
 for  pensions  should  be  established  on
 a  permanent  basis;  (iv)  that  no  4dis-
 crimination  be  practised  in  the  mat-
 ter  of  fixation  of  pensions;  (v)  that  the
 pensioners  should  be  entitled  to  DA,
 HRA,  educational  and  medical  facili-
 ties;  (vi)  that  those  who  retired  be-
 fore  1964,  should  also  be  entitled  to

 *The  original  speech  was  delivered
 in  Marathi.
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 family  pension;  (vii)  that  DA  to  pen-
 sioners  should  be  linkeg  to  the  price
 index;  (viii)  that  the  commuted  por-
 tion  of  pension  should  be  restored  in
 all  cases;  (ix)  that  dominations
 should  be  permitted;  and  (x)  there
 should  be  no  delay  in  the  payment  of
 pensions.

 The  Pensions  Act,  1871,  was  8r0-
 mulgateq  by  the  British  to  take  care
 of  political  pensions  as  pension  was
 considered  a  matter  of  grace  or  mercy.
 But  in  a  welfare  state  this  type  of
 attitude  cannot  be  permitted.  Pension
 in  a  welfare  State  is  a  matter  of  so-
 cla]  security  and  al!  should  be  en-
 titled  to  it  as  a  matter  of  course,

 Government  have  not  so  far  take
 any  action  on  the  Pension  Act  and
 that  is  why  a  Private  Member’s  Bill
 had  to  be  mov:d.  Along  with  the
 mover,  Shri  A.  छे,  Vajpaye  and  I  had
 introduced  similar  bills  which  shows
 the  concern  the  members  of  the  House
 have  for  the  problem.

 Some  of  the  provisions  of  the  Bill
 are  very  good.  Section  3  entitles  a  re-
 tiring  employee  to  claim  pension  and
 gratuity  as  a  matter  of  right,  whereas
 section  4  provides  for  pensiong  for
 those  seeking  voluntary  retirement.
 Section  5  entitles  them  to  DA,  HRA
 and  educational  and  medical  facili-
 ties.  Section  8  deal  with  the  period
 during  which  pension  must  be  paid;
 the  stipulation  is  very  essentia]  be-
 ‘cause  sometime,  the  finalisation  of
 ‘the  pensions  takes  as  long  as  three  to
 four  years.  There  have  been  instan-
 ces  where  the  papers  were  ready  only
 when  the  Government  servant  had
 died.  The  Bill  also  provides  for  in-
 terim  pension  pending  finalisation  of
 the  amount  of  the  pension,  Section  9
 provides  for  payment  of  interest  on
 the  amount  of  the  gratuity  if  it  is  not
 paid  within  the  stipulated  period.  The
 Bill  covers  most  of  the  demands  made
 by  the  pensioners  in  the  country,  who
 are  watching  eagerly  for  the  outcome
 of  the  debate  on  the  measure.
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 I  would  be  doing  less  than  justice
 ig  I  do  not  point  out  the  lacunae  of
 the  Bill.  ।  know  that  the  Govern-
 ment  may  not  agree  to  the  measure
 as  it  is  and  that  is  why  I  seek  to  make
 some  suggestions  for  their  considera-
 tion.  The  proviso  to  section  3  sheuld
 be  omitteg  as  it  provides  for  the  sus-
 pension  of  the  pension  if  the  pen-
 sioner  takes  up  a  job  or  profession
 after  retirement.  Prices  being  what
 they  are,  it  would  not  be  proper’  to
 deprive  the  pensioners  of  the  pension
 if  they  try  to  supplement  it  by  earn-
 ing,  The  proviso  doeg.not  agree  with
 section  4  and  that  is  one  more  reason
 why  it  should  be  omitted.  Those  re-
 tiring  under  Section  4  would  be  en-
 titled  to  take  up  a  job  without  losing
 the  pension  but  it  is  8  hardship  on
 others  who  retire  on  superannuation,
 because  they  would  lose  their  pen-
 sion,  This  amounts  to  discrimination.

 Section  5  should  be  completely
 omitted  ag  it  leads  to  utter  discrimi-
 nation  Compulsory  retirement,  we
 have  seen  during  the  emergency,
 might  be  due  to  extraneous  reasons
 and  such  peovle  would  lose  _  their
 pensions  which  would  be  a  consider-
 able  hardship  on  them.  Such  retire-
 ment  would  be  a  double  hardship;  a
 Person  would  lose  his  job,  as  also  the
 pension.  The  person  so  retired  would
 also  lose  the  benetits  and  facilities  ४
 Section  7,  which  has  made  an  excep-
 tion  for  Section  5

 Section  5  is,  in  my  opinion,  liable
 to  be  challenged  in  the  courts  of  law
 and  the  mover  as  well  as  the  Gov-
 ernment  must  conside,  this  carefully,
 if  they  want  such  a  Bill  to  become  an
 Act.

 The  mever  hay  provided  for  a  period
 of  two  months  for  finalisation  of  the
 gratuity  cases.  1t  should  be  reduced
 to  one  month  because  the  administra-
 tion  knows  the  day  an  employee  joiis
 ag  to  when  he  would  retire  and  what
 hig  entitlement  would  be.

 The  pensionerg  find  it  difficult  to
 get  the  payment  of  the  pension
 amount  from  the  treasury;  there  is  no
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 (Shri  R.  K.  Mhalgi)
 reason  why  the  Government  cannot
 provide  for  the  crediting  of  the  pen-
 Sion  to  the  bank  accounts  of  the  pen-
 sioners,  Where  there  are  no  banking
 facilities  money  orders  should  be
 sent  to  the  payees.

 I  agree  with  the  amendment  given
 notice  of  by  Shri  M.  ८.  Daga_  which
 concerns  the  payment  of  DA.  There
 must  be  a.  statutory  provision  with
 regard  to  fixation  of  DA  as  the  Gov-
 ernment  are  likely  to  take  advantage
 of  the  fact  that  there  is  no  law  re-
 gulating  it.

 The  Government  should  consider
 the  suggestions  made  by  me  and  meet
 the  demands  of  the  pensioners  ‘ho
 have  been  agitating  for  a  long  period.
 They  could  bring  a  Bill  of  their  own
 taking  into  consideration  the  various
 suggestions  made  in  this  debate.

 श्री  बुद्धि  चन्द्र जन  (बाडमेर)  :  सभापति

 भहोंदय,  गाडगिल  जी  ने  यहां  पर  जों
 सीधे  यक  प्रस्तुत  किया  हैं  उसके  इन्दर  जो

 क्लासेज  दिए.  गए  हैं  उनका  मैंने  अच्छी

 तरह  से  अध्ययन  किया  है  कौर  मैं  इस
 नतीजे  पर  पहुंचा  हुं  कि  नगर  सरकार  इस
 विधेयक  का  स्वीकार  कर  ले  तो  हम  गवन  कमेन्ट
 सर्विस  की  बहुत  बड़ी  सेवा  कर  सकते

 हैं।  परन्तु इस  बिल  को  लागू  करने  के

 लिए  करोड़ों  रुपयों  की  व्यवस्था  करनी

 होगी  |  उसकी  व्यवस्था  हम  कर  संकते

 हैं  या  नहीं--यह  एक  THAT  प्रश्न  है  ।

 गवर्नमेंट  सर्वेट्स  की  पेंशन  और  सेक् यो  रिटी
 के  लिए  यह  जो  विल  हमारे  सामने  पाया

 है  इसमें  कौर  भी  बहुत  से  प्रश्न  हैं  ।  एसे
 लेवर्रस  हैं,  जिनकी  हालत  खराब  है  ।  जो
 खेतों  मं  खेतिहर  मजदूर  हैं,  उनक  कौर  भी

 दुदंशा  है  ।  क्या  हम  उनकें  लिए  कोई
 व्यवस्था  कर  सकेंगे  ?  उन  के  लिए  क्या

 सोवियत  सिक्योरिटी  है--यह  भी  एक  प्रश्न
 है।  हमें  देश  के  इन्दर  कुछ  प्राथमिकताएं
 निमित्त  करनी  होंगी  कौर  प्राथमिकता यें
 निश्चित  करके  ही  हमें  कुछ  निर्णय  लेने
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 होंगे।  वह  प्रश्न  केन्द्रीय  सरकार  के  सामने

 भी  बड़ा  कठिन  है,  भगर  प्राथमिकतायें
 निश्चित  नहीं  करेंगे  तो  कोई  भी  भाग  नाइट
 लेबर  होंगा,  जो  श्रागनाइजड  गवर्नमेंट

 aaa  हैं,  वे  तो  अधिक  सुविधा  प्राप्त
 कर  सकेंगे  |  और  जा  झन-श्रागेनाइज़ड
 लेबर  होंग,  वे  प्राप्त  नहीं  कर  सकेंगे  ।

 यह  स्थिति  देश  में  हो  रही  है  कि  जो

 WATTS  सैक्टर  है,  वह  बिल्कुल
 वंचित  है  कौर  उनके  जीने  का  प्रश्न  बड़ा
 का न  बन  गया  है  ।  जों  श्रागेनाइज़ड
 सैक्शन  है,  वह  तों  अ्रपनी  डिमाण्ड  बढ़ाते

 जाते  हैं  और  अधिकारों  के  बारे  में  अधिक  से
 अधिक  अपने  अधिकार  प्रस्तुत  करते  जाते

 हैं।  इसलिए  हमें  इस  प्रशन  को  इस
 परिप्रेक्ष्य  में  देखना  होगा,  जैसा  कि
 क्लाज़  सात  में  कहा  गया  है  :

 A  Government  servant,  who  is  en-
 titled  to  pension  and  gratuity  under
 sections  3,  4  and  6,  shall  be  entitled
 to  receive:—

 (a)  dearness  allowance;
 (b)  house  rent  allowance;
 (c)  educational  facilities;  and
 (d)  medica]  benefits  at  such  rates

 On  such  conditions  as  may  be
 prescribed,

 यह  जो  इलाज  हैं,  अगर  केन्द्रीय  सर्कार

 इस  कलाम  के  अनुसार  सुविधायें  दे  त

 जो  और  सैक्टर  हैं,  वे  भी  इस  प्रकार  की

 सुविधा  मांगेगे  कौर  मेरा  स्याल  है  कि
 केन्द्रीय  सरकार  का  एक  प्रकार  से  सब

 सुविधायें  देना  वहुत  विन  है  ।  ठक  है

 मंहगाई  को  देखते हुए  उनकी  पैशन  में

 वृद्धि  होनी  चाहिए,  उनका  यह  प्वाइंट  माना
 जा.  सकता  है,  परन्तु  एच०  कार  ए०
 आजकल  की  परिस्थितियों  क  देखते  हुए
 सेंट्रल  गर्वमेंट  नहीं  दें  सकती ह  ।  इसक

 लिए  कोई  भी  सरकार  में  पावर  हो  वह
 एच०  कार  ए०  की  व्यवस्था  नहीं  कर
 सकती  है।  जहां  तक  एजुकेशन  किसी  लिटिल
 का  सवाल  है,  मैं  समझता  हं  कि  एजूकेशन
 फैसिलिटी  के  बारे  में  भ  प्र् विजन  कना
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 बहुत  ही  डिफॉल्ट है  मैडिकल  बै  नि फिट्स
 के  बारे  में  भी  मैं  समझता  हूं  कि  बहुत

 ही  कठिन  है।  इसलिए  मैं  समझता  हूं  कि

 यह  जो  प्रोविजनल  रखे  गये  हैं,  वे  प्रोविजनल

 बहुत  ही  डिफिकल्ट  हैं।  फाइनेंशियल  खास-

 पैक्ट  को  देखते  हुए  यदि  भ्रन-ग्रार्गेनाइज़ड
 सैक्टर  के  लिए  कोई  व्यवस्था  न  करें
 श्र  श्रागनाइज़ड  सैक्टा  के  बारे  में

 व्यवस्था  करें,  त।  उस  सुरत  में  में  उसको

 उचित  नहीं  समझता  हूं  ।  श्राज  कल  के
 हालात  को  देखते  हुए,  यह  उनका  हक  है,
 राइट  है,  लेकिनਂ  देश  में  इस  प्रकार  की

 स्थिति  नहीं  है  ।  हमारी  आधिक  स्थिति
 इतनी  मजबूत  नहीं  है,  जसी  इंग्लैंड  कौर

 दूसरे  मुल्कों की है। की  है  ।  वे  अपने  यहां  एसी
 व्यवस्था  कर  सकते  हे  लेकिन  हमारा  देश

 नहीं  कर  सकता  है  ।  इस  लिये  गाडगिल

 साहव  की  इस  विल  को  पेश  करने  की

 जो  मंशा  है  वह  वहुत  भ्र्च्छी  है,  लेकिन
 देश  की  वर्तमान  परिस्थितियों  को  देखते

 हुए  गवन  मेट  इससे  एग्री  ही  कर  सकती

 शर  मैं  भी  अपनी  सहमति  इसके  लिये
 प्रदान  नहीं  कर  सकता  ।

 लेकिन  इसमें  एक  प्राचीन  “'इष्ट  रिम
 पेन्शनਂ  के  बारे  में  है,  मैं  इसके  पक्ष  में

 हूं।  प्रश्न  यह  है  कि  रिटायर्ड  कर्मचारी
 को  पेन्शन  मिलने  में  कभी-कभी  दो-दो!  कौर

 तीन-तीन  साल  लग  जाते  हैं,  जिससे  उसकी

 हालत  बहुत  खराब  ही  जाती  है।  इसलिये
 उसको  इन्टेरिम  पेन्शन  जरूर  मिलनी  चाहिये
 कौर  जब  बाद  में  पेन्शन  तय  हो  जायें  त
 उसमें  एडजस्ट  कर  दी  जानी  चाहिये  ।

 इस  में  यह  भी  प्राचीन  किया  गया

 है  कि  पेन्शन  का  जों  कलेम्नन्ट  होता  है
 उसकी  थे  के  बाद  उसके  वारिसों  को

 सेन्सेशन  सर्टिफिकेट  कर्टी  से  लेना  पड़ता

 है,  जिसमें  काफ़ी  टाइम  लग  जाता  है  ।
 इसमें  प्रावधान  है  कि  पेन्शनर  नॉमिनेशन
 कर  सकता  है  ।  यह  प्राचीन  भी  मानने
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 के  काबिल  दै  ।  नामिनेशन  पहले  से  हो
 जाने के  बाद  में  डिस्पयूट नहीं  रहता  |
 इसलिये  इस  प्रावीज़न  को  भी  माना  जानो

 चाहिये  ।

 मैं  चाहता  हू  कि  इसका नन  को  अच्छी

 तरह  से  एक्ज्ञामिन  किया  जाये  ।  गाडगिल

 साहब ने  इसਂ  को  यहां  पर  पेश  करने  में
 काफ़ी  मेहनत  की  है।  लेकिनਂ  हमार  देश

 के  मुकाबले  दूसरे  बड़  देशों  को  वित्तीय
 स्थिति  भ्रमणी  है,  उन्होंने  उनसे  ह।  इस  को

 लेकर  यहां  पेश  किया  है,  लेकिन  देश  की

 वर्तमान  परिस्थिति  के  रखते  हुए  सभी
 AWA  को  मानना  मेरी  राय  में  ठीक  नहीं
 है।

 भी  गुलाम  मोहम्मद  खां  (मुरादाबाद):
 प्रानरेबल  चेयरमैन  सहब,  मैं  श्] पका

 बड़ा  मणक्र  हूं,  श्रा पने इस  पेन्शनਂ  विल  पर
 बोलने  का  मुझे  मौका  दिया  है  ।  श्री

 गाडगिल  साहब  ने  इस  विल  कं  पेश  कर
 के  जा  सरकारी  अफसर  तीस  साल  तक

 नौकरी  कर  चुका  है,  उसकी.  कठिनाई
 को  सामने  रख  कर,  उनकी  साइक,ला जिंवल ल  जिंदल
 रीडिंग  को  लेकर,  उनके  बच्चों  की  बह बदी
 को  समझ  कर,  बहुत  श्रन्छा  काम  किया है  ।

 मैं  इस  बिल  का  समर्थन  करता  हुं  और  इस
 बारे  मे ंदो  तीन  बाते  अर्ज  करना  चाहता  |

 सबसे  पहली  बात  तो  यह  है  कि  उन

 लोगों  की  भलाई  ता  इस  में  छिपी  हुई  है
 है  ही,  लेकिन  हुकूमत  की  भलाई  भी  इस

 मे ंहै,  देश की  भलाई  भी  इस  में  है।

 इस  लिये  कि  जब  एक  आदमी  आधी  उम्र
 नौकरी  कर  चुका  होता  है  ता  उसे  अपने

 बीवी-बच्चों  का  ख्याल  meat  है  कि  इस

 उम्र  में  निगरानी  की  वजह  से  मैं  किसी

 तार  से  गुज़ारा  कर  रहा  हूं,  झगर  कुछ
 हो  गया  तो  AIT  चल  कर  मेरे  बीवी-

 बच्चों  का  क्या  होगा ?  नतजा  यह  हता
 है  कि  वे  बेइमान  हो  जाता  है,  रिवायत
 लेना  शुरु  कर  देता  है।  यह  भाम  शिकायत
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 [श्री  गुलाम  मुहम्मद  खां]

 है  कि  फलां  झफसर  बुढ़ापे में  पहुचने  के

 बावजूद  बहुत  बड़ी  रिश्वत  लेने  लगा  है।
 इस  की  वजह  यह  है  कि  रिटायर  होने
 के  बाद  जो  पेन्शन  उसका  मिलने  वाली  है

 वह  काफ़ी  नहीं  है  ।  उसके  सामने  यह
 समस्या  पैदा  हो  जाती  है  कि  वह  कसे

 गज्धारा च्  करेगा,  बच्चों  को  कसे  पढ़ाये-
 लिखायेगा  या  ब्रांडों  at  शादियां  कसे

 करेगा ।  मेरा  यह  तजुर्बा  है  कि  बुढ़ापे  में

 श्राम  तौर  पर  अफिस्जे  या  कमंचारी  सब

 चालू  हो  जाते  हैं,  खूब  पैसा  कमाते  हैं,
 देश  के  साथ  विद्रोह  करते  हैं।  अगर  उन

 के  लिये  माकूल  पेन्शन  की  व्यवस्था  कर

 दी  जाये  तो  वें  निर्णय  होकर,  साहसपूर्वक
 काम  करेंगे,  देश  के  कमों  को  अच्छी  तरह

 से  करेंग  और  ग्रसने  बच्चों  के  मुस्तकबिल
 को  अच्छी  तरह  से.  बना  सकेंगे  ।

 गाडगिल  सहव  ने  इस  पर  बड़ो  मेहनत

 की  और  उसके  बाद.  इस  नतीज  पर

 पहुंचे  हैं  कि  इन  लोगों  के  लिए  कुछ

 feat  जाए  पहले  जव  भ्रंग्रेज  थे  ये

 हिन्दुस्तान  के  राजा-महाराजा  थे,  जब  वे

 किसी  से  खुश  हो  जति  थे, तो  इनाम

 के  तौर  पर  पेंशन  दे  देंते  थे  1

 saa  ने  इसलिए  पेंशन  दी  थी  कि  उन

 को  यहां  के  लोगों  को  अपना  हमनवाज

 और  साथी  बनने.  रखना है  ।  दूसरे

 लोगों  को  उन्होंने  जमींदारी  दे  दी,

 जिस.  से.  जमींदार.  gaat  के  साथ

 रहते थे  ।

 यह  जो  कर्मचारियों  के  लिए  पेंशन

 बिल  बना.  हुया  है,  इसमें  जो  डिपो-

 मैरिज  हैं,  उनके  बार  में  श्राप  के

 माध्यम  से  हाऊस  में  निवेदन  कर  रहा हू  ।
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 यह  जो  बिल  में  चेंजेज  की  बात  arg  है,
 इसको  आप  मान  लें,  इसलिए  कि  देश

 में  जो  बेइमानी  है  या  करप्शन  है,  वह
 कम  हो  सकती  है  क्योंकि  एक  सरकारी

 कर्मचारी  के  मरने  के  बाद,  जो  उसके

 बच्चे  परेशान  हाल  है  और  गवर्नमेंट  से

 बहुत  सी  सहायता  मांगते  हैं,  अगर  पेंशन

 बढ़ा  डी  जाती  है,  तो  उससे  भी  गवर्नमेंट

 बच  जाएंगी  ॥

 तीसरी  बात  मैं  यह  कहना  चाहता
 था  कि  उन  आदमियों  को  भो  पेंशन

 मिलनी  जरूरी  है,  जो  wend  है  लेकिन

 रिटायरमेंट  होने  के  10,20  साल  पहले
 ही  इस  दुनियां  से.  चले  जाते.  हैं,
 उनके  परिवार  वालों  को  पेंशन  मिलना

 इसलिए  जरूरी  हो  जाता  &  कि  उनके

 छोटे-छोटे  बच्चे  होते  हैं  WIT  उस  ग्रदशी
 के  मरने  के  वाद  पीछे  कोई  कम ने  वाला

 नहीं  होता  है  उस  कं:  क्  बीबी  बच्चों  के

 aaa  tat  में  लगी.  रहती  है  और

 पढ़ो  लिखी.  वासियों  बहुत  कम  है  ।

 वे  किस  तरह  से  अपना  गुजारा  करे  ॥

 इसलिए  जो  लोग  रिटायरमेंट  से  पहले
 इस  दुनियां  से  चने  जाते  है,  उनके  पर्वर

 वालों  को  पेंशन  देने  को  व्यवस्था  को

 जाए  ।  पेंशन  देने  का  बहूत.  पुरानी
 परम्परा  है,  जो  सन्  1871  में  रायज

 हुई  थो  ग्रोवर  यह  शोमा  नहीं  देता  है  कि

 AAT  भारत  में  इतने  पुराने  कानून  को
 यों  हीं  जिंदा  रखा  जाए  और  उस  पर

 aaa  किया  जाए  ।  इसलिए  मेरा  कहना

 यह  है  कि  इस  कानून  को  बदल  कर,  AT
 के  हालात  के  मुताबिक  पेंशन  का  तैयार

 मुक़र्रर  करना  जरूरी  हो  गया  है  ।

 एक  वात  यह  कौर  कहना  चाहता

 हूं  कि  यह  देखा  गया है  कि  पेंशन  मिलने  के

 बाद,  तान  साल,  चार  साल,  पांच  साल
 कौर  कहीं  कहीं  तो  दत  दस  साल  तक
 पेंशन  का  क्लेम  नहीं  बन  पता  है  कौर
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 पेंशन  तय  नहीं  हो  पाती  है  ।  इस  से

 उतन  को  बड़ी  परेशानी  का  सामना  करना

 पड़ता.  है  शर  अपना  गुजारा  करना

 मुश्किल  हो  जाता  है  ।  इसलिए  मेरा

 कहना  यह  है  कि  जैसे  ही  एक  आदमी

 रिटायर  हो,  उस  के  पशन  के  कागजात

 पहले  से  तयार  करवा  लिये  जाएं  और

 रिटायर  होते  ही  उस  को  पेंशन  दी  जाए,
 जिस  से  उसको  परेशानी  न  हों  ।  हम
 लोग  यह  महसूस  करते  हैं  कि  हमें  श्रगर

 एक  महोना  तनख्वाह  न  मिले,  तो  बहुत
 परेशानी  होती  &  क्योंकि  शीरानी  इतनों

 ऊंची  उठी  है  कि  एक  एक  महीना  बिना

 तनख्वाह  के  निकालना  मुश्किल  है  ।

 आप  यह  सोचते  हैं  कि  ”मरीज  पर

 तो  गिरानी  का  कोई  wat  ही  नहीं

 हैं  ।  51  रुपये  पहले  उसे  मिलत।  था
 और  राज  भी  51  रुपये  मिलता  है।
 सरकार  के  कागजों  में  गिरानी  काफी

 है  लेकिन  एम  ०पीज  के  लिए  कई  गिरानी

 नहीं  है  ।

 अ्राखिरी  बात  मैं  ८ह  कहना  चाहता

 हूं  कि  जैसा  कि  इस  बिल  में  प्रोविजन

 है,  उनके  बच्चों  के.  पढ़ने  के  लिए,
 मकान  atfe  की  और  दूसरी  सुविधाएं
 दी  जाएं  ।  मगर  श्राप  दिल्ली  जैसी

 जगह  में  उनको  मकान  नहीं  दे  सकते,
 तो  श्राप  यह  तो  कर  सकते  हैं  कि  उन
 के  बच्चों  को.  स्कूलों  में  शिक्षा

 दी  जाए  ।  इस  के  लिए  श्राप.  स्कूलों
 की  तादाद  बढ़ा  सकते  हैं  ।  इस  में  इन
 का  तो  भला  है  ही  लेकिन  देश  का  भी

 भला  है  ।  हमारे  देश  को  भला  इस

 तरह  से  होगा  कि  जब  पढ़े-लिखे  लोग

 हो  जाएगे,  तो  देश  तरक्की  कर  सकता
 है  ।  उन  लोगों  के  बच्चों  को  पढ़ाने  की

 ज्यादा  जरूरत  है,  जो  रिटायरमेंट  के

 पहले  ही  मर  जाते  हैं  ।  उन  की  जिम्मेदारी
 सरकार  को  लेनी  चाहिए  ॥
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 यह  कहते हुए  में  इस  बिल  का  समर्थन
 करता  दै  ।

 थी  गिरधारी  लाल  व्यास  (भील-

 वाड़ा)  :  सभापति  महिला  ,  यह  पैशन  का

 जों.  बिल.  गाडगिल  सहब  ने.  प्रस्तुत
 किया  है,  उसका  मैं  समर्थन  करता  हुं  ।

 एक  बात  तो  सब  से  पहले  पेशन  के
 सम्बन्ध  में  में  यह.  निवेदन.  करना

 चाहता  हं  कि  31  मां,  1979  से

 पहले  जो  लोग  रिटायर  हुए  थे  उन  को
 पेशन  कम  मिलती  है.  कौर  जो

 मैच,  1980  के  बाद  रिटायर  हो  रहे
 हैं,  उनको  पेंशन  ज्यादा  मिलती  है  ।

 इस  प्रकार  फर्क  निश्चित  तरीके  से  पियर्स

 के  दिल  और  दिमाग  में  म्रसंतोष  पेदा

 करता है  ।  इसलिए  सबकों  पेंशन  समात
 तरीके  से  मिलनी  चाहिए  ।  चाहे  कोई
 79  में  रिटायर  हुमा  हो,  चाहे  80  में

 रिटायर.  हुमा  या.  81  में  रिटायर

 gat  हो  पेंशन  के  मामले  में  उन  सब  में
 भेदभाव  नहीं  होना  चाहिए  ।  मुझे  मालूम

 gat  है  कि  भारत  सरकार  का  एक
 फर्स्ट  ग्रेड  का  अधिकारी  जिसको  कि

 साढ़े  तीन  हजार  तनख्वाह  मिलती  थी,
 अगर  वहू  1979  में  रिटायर  हुम्रा  तो
 उसको  650  रुपये  या.  675  रुपये

 पेंशन  मिली,  अगर  1980  में  रिटायर

 gat  तो  उसे  750  रुपये  पेंशन  मिली ।
 मैं  समझता  हूं  कि  निश्चित  तरीके  से
 यह  भेदभाव  मिटना चाहिए  औग  सबको
 रामान  दरों  पर  पेंशन  मिलनी  चाहिए  ।

 इस  प्रकार  का  प्रावधान  इस  बिल  में

 होना  चाहिए  जो  कि  इसमें  नहीं  किया
 गया  है  ।

 दूसरे,  इस  बिल  में  एक  प्रोबिजो
 दिया  गया.  है

 “Provided  that  if  the  Government
 servant,  after  such  retirement  is  en-
 gaged  in  any  service,  trade  or  pro-
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 fession,  the  Government  may  sui-
 pend  the  payment  of  the  pension  or
 any  part  thereof  during  the  period
 of  such  service,  trade  or  profession
 as  the  case  may  be.”

 इस  प्रोविजो  की  इस  बिल  में  कोई
 आवश्यकता  नही ंहै  ।  झगर  कोई  गव -
 मेंट  सर्वेंट  इन् वो लड  हो  कर  रिटायर

 होता  है,  उस  हालत  में  अगर  उसको

 कोई  काम  करने  से  फायदा  होता  है
 तो  उस  पर  कोई  पाबंदी  नहीं  होती
 चाहिए  ।  क्योंकि  अगर  वह  इन्वेलिड

 नहीं  होता  तो  सारे  समय  कम  करने

 से.  उसको  तनख्वाह  मिलती.  रहती
 कौर  वह  झपने  बल-बच्चों  का  ललन-
 पालन  अच्छी  तरह  से  कर  सकता  था  ॥
 लेकिन  इन्वेलिड  होते  से  उसको  रिटायर

 होना  पड़ा  आआर  उसको  राय  कम

 हो  गयी.  ।  इसलिए.  इस  प्रोटीनों

 at  इसमें  कोई  आवश्यकता  नहीं  है
 क्योंकि  ऐसे  इन्वेलिड  पेंशन सं  जरगर  कुछ
 काम  करके.  अपने  बाल-बच्चों  का

 गुजर-बसर  कर  सकते हैं  तो  उन्हें  इस  बात  की

 छुट  होनी  चाहिए।

 कम्पलसरी  रिटायरमेंट  के  सम्बन्ध  में

 माननीय  गाडगिल  साहब  ने  इस  विल  की

 सेक्शन  5-ए  में  जो  वात  कही  हैं

 “A  Government  Servant  who  is
 made  to  retire  compulsorily  from
 service  may,  having  regard  to  all
 the  circumstances  of  the  case,  be
 granted  such  gratujty  andlor  pension
 andlor  other  benefits  referred  io  in
 section  7  as  the  Government  may
 think  fit.”

 इसके  सम्बन्ध  में  मेरा  कहना यह  है

 किया  जों  इस  बिल  में  सेक्शन  है,  यह

 बिल्कुल  बेकार  है  और  इस  सेक्शन  का

 इस  बिल  में  प्रोविजन  नहीं  होना  चाहिए
 था  ।  जिस  आदमी  का  कम्पलसरी  रिटायरमेंट
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 होता  है  उस  भ्रामक  के  खिलाफ  कोई-न-
 कोई  कारण  तो  होंगे,  उसने  भ्रष्टाचार  या

 किसी  अन्य  प्रकार  के  अपराध  किये  होंगे
 जिनकी.  वजह  से  उसका  कम्प तल री

 रिटायरमेंट  किया  गया ।  मगर  ऐसे  ब्राह्मी

 को  सरकार  पेंशन  या  अन्य  कोई  बेनिफिशल
 देती  है  तो  निश्चित  तरीके  से  उसको

 एक  प्रकार  का  प्रोत्साहन  है  जो  fe  उसे

 नहीं  दिया.  जाना.  चाहिए  ।  यह  चीज़

 बिल्कुल  गलत  है।  अगर  यह  सेक्शन  इस
 बिल  में  न  होता  तो  अच्छा  था  ।

 एक  मेरा  निवेदन  यह  है  कि  रिटायर

 होने  वाले  गवर्नमेंट  सर्वेक्षण  को  निश्चित  तरीके
 से  मेडिकल  और  एजूकेशनल  फेसिलिटोज
 मिलनों  चाहिए ।  ऐसे  गवन  मेंट  सर्वेन्ट्स  के

 लिये  तो  यह  शर  भी  ज़रूरी  है  जिनकी
 कि  तनख्वाह  कम  है।  मेडिकल  फेसिलिटोज
 are  एजूकेशनल  फेसिंलटीज  के  सम्बन्ध

 में  इस  बिल  में  जो  प्रावधान  है  वह  निश्चित
 तरीकें  से  स्वागत  योग्य  हैं  और  ऐसी
 व्यवस्था  झ्रावश्यक  है  1

 फेमिली  पेंशन  के  बारे  में  इसमें  जो
 प्रोविजन  किया.  गया  है,  वह  निश्चित
 तरीक  से  होना  चाहिए ।  एक  आदमी  के

 मर  जाने  के  बाद  चाहे  वह  कम  करते

 हुए  मर.  जाता  है,  या.  रिटायरमेंट

 होने  के  बाद.  मर.  जाता  है,  तो

 उसकी.  विडो,  बाल-बच्चों  या  माता-
 पिता  को  देखनें  वाला  कोई  नहीं  होता !
 इसमें  फेमिली  पेंशन  की  जो.  व्यवस्था

 fast,  बाल-बच्चों  के  अलावा  माता-पिता

 के  लिए  भी  की  गयी  हैं,  वह  निश्चित

 तरीके  से  स्वागत  योग्य  है  ।  इससे  उन

 बुजुर्गों  को  किसी  प्रकार  की  तकलीफ  नहीं

 होगी ।

 एक  मेरा  निवेदन  यह  है  कि  पेंशन
 पाने  वालों  को  पेंशन  की  किसी  तरह
 से  कुकी  नहीं  होगी  जो  इस  प्रकार  को
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 तौर  अन्य  व्यवस्थाएं  की  गयी  हैं  वह
 भी  निश्चित  तरीके  से  होनी  चाहिए  जिससे

 कि  पेंशनर्स  का  नजर-बसर  हो  सके  |

 यह  जो  गाडगिल  साहब  ने  प्रोविजन  किया

 है  इसका  में  स्वागत  करता  हूं  ।

 इसी  प्रकार  से  दूसरे  जो  प्रोविजन  हैं
 उनका  भी  मैं  स्वागत  करता  हूं  ।

 SHR]  M.  M.  LAWRENCE  (Idukki):
 This  Act  shall  apply  to  all  persons
 who  having  retired  from  Government
 service  receive  or  are  entitled  to  re-
 ceive  pension  either  from  the  Centre
 or  from  the  State  Government.  Re-
 Barding  gratuity  ]  think  gratuity  shal!
 not  be  less  than  '5  times  the  salary
 drawn  or  more  depending  on  the
 years  of  service  rendered  by  the  er-
 ployee  before  such  retirement.  I  also
 fecl  that  except  for  removal  from  ger-
 vice  or  dismissal],  no  pension,  gratuity
 or  other  benefits  shall  be  withheld  or
 reduced,  A  Government  servant  who
 is  entitled  to  Pension  and_  gratuity
 under  section  3,  4  and  6  of  the  Act
 shall  be  entitled  to  receive  all  the
 benefits  granted  to  an  employee  in
 service.

 The  Government  may,  with  th2
 consent  of  the  pensioner,  order  part
 of  the  pension,  not  exceeding  half  of
 the  pension,  to  be  commuted  for  lump-
 sum  Payment  hbaseq  on  average  fife
 expectancy,  provided  that  in  case  the
 pensioner  survives  the  life  expectancy
 period,  full  pension  shall  be  restored
 from  that  date.

 All  sections  in  this  Act  shall  apply
 to  all  the  pensioners,  whatever  be
 their  date  of  retirement  and  they  30911
 receive  the  same  amount  of  pension  as
 persons  of  the  same  service  and  same
 Status  in  the  revised  pay  scales  will
 be  getting  on  retirement  on  gate.

 The  minimum  basic  pension,  a  pen-
 sioner  or  his  family  may  draw,  shall
 not  be  less  than  half  the  total  emolu-
 ments,  a  last  grade  employee  in  ser-
 vice  will  be  getting  irrespective  of  the
 length  of  the  pensioner.
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 Family  pension  shall  not  be  less
 than  half  the  amount  of  pension
 drawn  by  the  pensioner.  Regarding
 appeal  jn  pension  cases,  an  appeal
 shall  lie  to  a  Court  against  any  ad-
 verse  decision,

 Regarding  power  to  make  rule,  my
 submission  ७  that  it  shal]  not  abridge,
 curtail  or  exclude  any  liberalisation
 made  in  pension,  gratuity  or  any
 other  benefits  granted  by  any  order
 or  any  authority  already  by  the  Gov-
 ernment  and  will  apply  to  all  pen-
 sioners.

 Every  rule  made  by  the  Central
 Government  under  this  Act  shall  be
 without  prejudice  to  the  validity  of
 anything  previously  done  undey  that
 rule.  Finalisation  of  pension  is  mucn
 delayed.  Sometimes  jt  takes  12  to  18
 months  for  fixation  and  granting  of
 pension  causing  hardships  to  the  nen-
 sioners.  Efforts  should  be  made_  to
 speed  up  the  disposal  of  pension  ap-
 plications.

 Reimbursement  of  medical  benefits
 be  sanctioned  to  the  pensioners  and
 their  dependent  members  of  the  fa-
 mily.

 Dearness  allowance  be  fully  granted
 to  the  pensioners.  Payment  of  pen-
 sion  or  gratuity  should  also  be  mad2
 through  banks,

 The  system  of  excess  recovery  cf
 death-cum-retirement  gratuity  should
 be  stopped  as  it  causes  tremendous
 hardship  to  the  old  pensioners.

 MR,  CHAIRMAN;  The  time  allot-
 ted  for  this  Bill  is  2  hours.  The  Minis-
 tery  will  be  intervening....

 SHRI  XAVIER  ARAKAL  (Erna-
 kulam);  The  time  may  be  extended.

 SHRI  CHITTA  BASU
 The  time  be  extended.

 MR.  CHAIRMAN.  How  long  shall
 we  extend  it?  What  is  the  sense  of  the
 House?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS

 (Barasat):
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 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  P.  VEN-
 KATASUBBAIAH):  It  may  be  ex-
 tended  by  one  hour.

 MR,  CHAIRMAN:  Yes,  now  Mr.
 Madhukar.

 थी  हमला  मिश्र  मधुकर  (मोतीहारी)  :

 सभ  पति  महोदय,  गाडगिल  साहब  ने  इस

 बिल  को  लाकर वहुत  बड़ा  काम  किया  है  ।

 देश  में  ब्रिटिश  राज्य  के  ज़माने  से  जो
 घिसा-पिटा.  कानून  चला  आ  रहा  था
 और  देश  में  बढ़ती  हुई  आवश्यकताओं  कौर

 इस  कानून  में  जो  बेमेल  स्थिति  पदा  हो
 गई  थी,  उसको  दूर  करने  का  प्रयास  इस

 बिल  में  किया  गया  है।  इन्होंने  इस  वात
 को  माना  है  कि  पेंशन  कोई  कृपा  या  दान

 नहीं  है,  बल्कि  श्रमिक-वर्ग  का,  मजदूर
 वर्ग  का  भ्र धि कार  है।  इस  बात  के  लिये
 वे  धन्यवाद  के  पात्र है  ।

 इस  बिल  में  इन्होंने  इस  वात  को

 कहने  का  प्रयत्न  किया  है  कि  पेंशन  के

 भुगतान  ait  निर्धारण  में  शभ्रनिवायंता

 लाई  जानी  चाहिए,  इसके  लिए  वे  धन्यवाद

 के  पात्र  हैं।  लेकिन  मुझे  संदेह  है  कि  गाडगिल

 साहब  का  यह  प्रयास  सफल  होगा  या  नहीं

 होगा,  क्योंकि  वर्तमान  भारत  सरकार  की

 नीतियां  मजदूर  विरोधी हैं  ।  यह  मैं  इसलिए

 कहत  हूं  कि  अ्रभी  हमने  देखा  कि  एल०
 आई०  सी०  के  लोगों  ने  बोनस  की  मांग

 की  wit  श्राप  लोग  कोर्टों  में  दौड़ते  रहे  ।

 सुप्रीम  कोट  ने  श्रमिकों  करारा.  जवाब

 दिया,  उसके  बाद  भी  श्राप  उसके  निर्णय

 को  मानने  से  हिचकिचा  रहे  हैं  ।  अब

 भी  श्राप  इसको  कहां  तक  मानेंगे,  यह  पता

 नहीं  है  ।

 इसी  प्रकार  से  पब्लिक  सेक्टर  के

 एंप्लाइज  ने  हड़ताल  की  थी,  तब  आपने

 आश्वासन  दिया  था,  लेकिन  झ्रापने  आश्वासन

 पुरा  नहीं  किया  ।  इसके  बाद  फिर  से
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 तमाम  देश  के  6  मजदूर  संगठनों  ने  हड़ताल
 की  है  भ्र  अनशन  किया  है  ।

 भ्रामक  नीति  मजदूर  विरोधी  है  और

 मजदूर  विरोधी  नीति  होने  के  कारण

 मुझे  नहीं  लगता  कि  गाडगिल  साहब  का
 प्रयास  सफल  होगा  ।  सदन  में  बहस  होगी
 झर  कुछ  मान्यताएं  पेदा  होंगी  निष्कर्ष

 क्या  होगा,  इसमें  संदेह  है  ।  फिर  भी

 इन्होंने  जो  बातें  कही  हैं,  वे  स्वागत  योग्य

 हैं  ।

 वैसे  तो  इन्होंने  बहुत  अच्छी  चीजें

 रखी  हैं,  लेकिन  कुछ  खामियां  भी  इसमें

 हैं।  मैं  चाहता  हुं कि  यह  विल  करंप्रीहेंसिव

 होना  चाहिए।  देश  के  पुरे  श्रमिक  वर्ग  को
 सदस्यों  का  समाधान  इससे  नहीं  होता
 अभी  जैसे  कि  एक  माननीय  सदस्य  ने

 कहां  कि  संगठित  मजदूरों  की  समस्याएं
 तो  दूर  हो  जाती  हैं,  लेकिन  जो  खेतीहर

 मजदूर  है,  प्राइवेट  सेक्टर  में  काम  करने
 वाले  मजदूर  हैं,  उनकी  समस्याएं  हल  नहीं

 होती  है  ।  इसलिए  मेरा  ख्याल  था  कि

 am  एक  कम्प्रीहिंसिव  विल  लाते,  जिसमें
 सारे  देश  के  मजदूरों  की  समस्याओं  को
 ध्यान  में  रखते  हुए  पूंजी  के  खिलाफ  जो

 were  चल  रही  है,  उसके  खिलाफ  एक
 कदम  होता  ।

 एक  चीज  और  ग्रैच्युटी  के  बारे  में

 कही गई  हे।  इसमें  कहा  गया  है  कि
 श्रमिक  को  जो  वेतन  मिलता  है,  उसका

 पांच  गुना  ग्रैच्युटी  के  रूप  में  दिया  जाए।
 मेरी  समझ  में  नहीं  जाता  कि  यह  फार्मूला
 उन्होंने  किस  तरह  से  तय  कर  लिया  है!
 रुपये  की  कीमत  दिन-प्रति-दिन  घटती  जा

 रही  है,  महंगाई  बढ़ती  जा  रही  है  तो

 5  गुना  देकर  उसको  क्या  लाभ  होगा
 ।  मेरा

 सुझाव  है  कि  10  गुना  उसको  ग्रैच्युटी
 के  रूप  में  देना  चाहिए  ।
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 इसी  प्रकार  से  पेंशन  के  बारे  में

 कहा  गया है  कि  दो  माह के  wear

 पेंशन के  कागज़  तैयार  कर  दिए  जाने
 चाहिए।  मेरी  समझ  में  यह  समय  ज्यदा

 Bute  एक  महीने  का  समय  पर्याप्त  है ।
 पेंशन  के  भुगतान  के  संबंध  में  कहा
 गया  है  कि  यदि  पेंशन  के  भुगतान  में

 विलम्ब  होता  है  तो  भुगतान  करने  वालों

 को  6  परसेंट  सुद  देना  पड़ेगा  ।  यह  रेट  जो

 6  परसेंट  रखा  हैं  यह  मेरी  समझ  में  नहीं
 पाया  यह  फामूंला  किस  ग्रा धार  पर  तैयार

 किया  गया  है,  जबकि  ग्रामीण  बैंकों  से  जो

 कर्ज  मिलता  ह  उस  पर  14  प्रतिशत  और

 मिनिमम  12  प्रतिशत  ब्याज  दे  1  होता  है
 इसलिए  मेरा  सुझाव  है  कि  12  परसेंट

 सूद  देन  चाहिए ।

 बैस  ही  भ्रापने  पेंशन  कले  के  विषय

 लिखा  ह
 “Any  civil  court  shall  have  juris-

 diction  in  respect  of  ny  dispute  re-
 garding  any  claim  arising  under  this
 Act”,

 ag  स्थिति  ह,  लेकिन  यह  सारा.  काम

 सरकार  के  हाथ में  न  रहें,  बक  जनता-

 लिक  तरीके  से  पेंशन-ग्राहकता  लोगों  के  प्रतिनिधि
 भी  इसमें  सम्मिलित  हों  प्रौढ़  एक  कमेटी

 होनी  चाहिए,  जिसके  जरिए  जो  क्लेम  हैं  वे

 तय  किए  जाने  चाहिए  ।

 इसमें  खामियां  हैं,  लेकिन  फिर  भो  यह
 विल  स्तुत्य  है  भ्र ौर  स्वागत  योग्य  हू  लेकिन
 अपकी  सरकार  इसे  कबूल  नहीं  करेगी
 और  ग्राहकी  मेहनत  बेकार  जा  एगो,  क्योंकि

 यह  सरकार  मजदूर  विरोधी  हैं,  इसकी
 नीतियां  मजदूर  विरोधी  हैं  कौर  यह  पास

 होने  वाला  नहीं  दै  ।

 यह  होता  कहां  है  ?  समाजवादी

 मुल्कों  में  होता  ह,  दूसरो ंमें  नहीं  ।  समाज-
 बादी  मुल्कों  में  जीवन  भर  उनके  जीवन-

 यापन,  दवा-दारू  तथा  दूसरी  सुविधाओं  की
 गारन्टी  रहती  है  ।  आपकी  कल्पना  Wit
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 तो  पूरी  होने  वाली  नहीं  हैं।  फिर  भी
 इस  बिल  को  लाकर  माननीय  सदस्य  ने
 प्रशंसनीय  काम  किया  ह  भर  इसका  मैं

 जोरदार  समर्थन  करता  हूं

 SHRI  XAVIER  ARAKAL  (Erna-
 kulam):  Sir,  I  share  the  philosophy
 ang  the  spirit  expressed  by  our  hon.
 Member  in  this  Bill.  Social  security
 is  a  substitute  for  fear.  Formerly  our
 society  was  a  well-knit  society  and
 we  had  a  family  system  called  Joint
 Family  system.  But  things  have
 changed  a  lot.  Now  many  of  us.  are
 seeking  Government  service  and  after
 retirement  from  Government  service
 many  problems  come  up.  Now  the
 question  is  whether  extension  in  ser-
 vice  is  a  dole,  favour  or  a  right  which
 they  deserve  or  it  is  deferred  pay-
 ment.  These  are  the  main  issues  in-
 volved  in  this  Bill,  Ig  it  a  charity  we
 give  to  them  or  is  it  a  deferred  pay-
 ment  for  the  work  they  had  contri-
 buted  while  they  were  in  service?
 According  to  me  it  has  ८०  be  both.
 Considering  the  economic  situation  of
 the  country  and  the  social  set-up  and
 the  problems  in  which  We  are  living
 today,  this  has  to  be  viewed  both  as
 a  deferred  payment  as  well  as  a  fa-
 vour.

 Sir,  one  point  I  would  like  to  gay
 that  many  of  the  pensioners  are  forc-
 ed  to  go  to  court,  Some  people  hav2
 to  wait  for  23  years  to  get  pensionary
 benefits.  Some  people  have  to  go  from
 one  Department  to  another  to  finalise
 their  claims.  Why?  Is  there  no  __  58.0
 procedure  by  which  their  pensionary
 claims  can  be  settled  quickly?  This
 Bil]  has  highlighted  this  jssue,  namely,
 the  deservng  people  may  not  be  gett-
 ing  their  benefit  in  time  as  a  result
 of  which  they  are  forced  to  go  ८
 court.  This  85  to  be  rectified

 Sir,  the  second  vita]  point  is  that
 the  inflationary  trends  in  our  eco-
 nomy  have  really  hit  harg  on  the
 senior  citizens  of  our  country.  Time
 and  again,  many  of  the  pensioners
 have  put  in  petitions  to  the  Govern-
 ment  as  well  ag  the  concerned  De-
 partment  that  their  case  should  he-
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 [Shri  Xavier  Arakal]
 considered  in  a  proper  perspective,  I
 am  happy  to  mention  in  this  context
 that  the  Finance  Bill  has  earmarked
 a  certain  amount  of  money  and
 shown  leniency  in  the  matter  but  ।
 would  like  to  say  that  this  is  not
 enough  because  many  of  the  pen-
 -sioners  who  retire  from  service  are
 not  lookeq  after  by  their  own  peo-
 ple,  The  retired  people  are  not  a
 welcome  site  or  a  welcome  person  tu
 their  own  home.  This  trend  has  ०
 be  stopped  from  the  very  beginning.
 The  senior  citizens  are  hit  hard  due
 to  the  inflationary  trends,  economic
 insecurity  and  lack  of  social  security.
 That  is  why,  Sir,  ।  said  that  social  se-
 curity  is  a  scheme  for  our  countr;’
 owing  to  the  new  developing  trends
 in  social  aspects.

 Sir,  I  am  very  happy  that  the  hon.
 Member  has  brought  this  Bil]  which
 has  highlighted  the  plight  of  the  pen-
 sioners.  Recently,  a  conference  of  Sv-
 cial  Welfare  Ministers  was  held.  I
 would  like  to  know  from  the  hon.
 Minister  as  to  what  are  the  decisions
 arrived  at  in  that  conference.  How  are
 they  going  to  cope  with  the  prob-
 lems  of  pensioners?  Further,  regard-
 ing  employment  of  civil  servants,  it  is
 the  time  that  we  look  up  and  look
 into...  Article;  306  to  313  of  our
 Constitution.  Many  of  the  employees,
 J  am  sorry  to  say,  aim  on  their  own
 pensionary  benefits.  They  have  fixity
 of  tenure  and  other  things.  But  how
 far  they  are  discharging  their  socie]
 ‘obligations?  That  is  the  question  now.
 In  this  context,  ।  would  like  to  refer
 to  four  points  which  relate  to  this
 particular  philosophy.  They  are  the
 following:  One  is  the  nature  of  man.
 And,  the  nature  of  man  dictates  that
 he  should  be  treated  with  dignity  ani
 responsibility.  Jf  the  employees  of  the
 Central  Government  seek  that  dignity
 ang  that  respect,  they  should  also
 have  the  responsibility  to  the  society
 at  large,  they  should  have  responsil:i-
 lity  to  the  citizens  at  large.  And  my
 second  point  is  the  nature  of  human
 society.  Our  society  is  changing  every

 «day.  Change  bring  in  new  innovations,
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 They  give  rise  to  new  _  insecurity
 problems  too.  So,  all  these  thirgs
 have  to  be  tackled  in  a  proper  way.
 And  the  third  thing  is  the  nature  of
 the  Government  itself.  We  have  a
 system  wherein  the  Government  has
 enunciated  its  policies  and  principles
 in  the  Constitution,  We  have  en-
 visaged  a  Social  Welfare  System  in
 which  a  great  responsibility  and  a
 great  burden  vests  on  the  Govern-
 ment.  This  aspect  also  has  got  to  be
 looked  into  in  the  context  of  the  ques-
 tion  of  pension  to  the  Government
 employees.  The  fourth  aspect  is  our
 Economic  system.  Some  of  these
 problems  can  be  solved,  if  a  proper
 step  is  taken  with  regard  to  our  ecu-
 Nomic  system  its2lf.  These  are  the  four
 Points  which  IJ  would  like  to  men-
 tion.  There  is  one  more  point  anil
 that  is,  many  of  the  State  Govern-
 ments  have  adopted  their  own  social
 security  scheme,  pensionary  benefit
 scheme  and  so  on.  There  should  be  2
 Board  to  coordinate’  various  pen-
 sionary  benefits  given  by  various  de-
 partments  and  Ministries.  With  thes>
 words  ह  conclude.

 SHRr  CHITTA  BASU  (Barasat)-  I
 stand  to  support  the  principles  of  the
 Bil)  moved  by  my  hon.  friend  =  Mr.
 Gadgil.

 I  confine  myself  to  certain  hasic
 points  only.

 Sir,  there  is  no  doubt  that  the  pen-
 ston  scheme  should  be  based  on  the
 basic  principle  of  social  security.  The
 cardinal  princiole  of  this  Bill  is  the
 concept  of  social  security;  anq_  it
 wants  that  this  should  be  the  foun-
 dation  of  any  pension  scheme.  To  that
 extent,  it  is  really  an  innovation.

 Without  going  into  the  details  of  it,
 I  would  like  to  mention  that  some
 improvements  of  the  pension  scheme
 current  in  the  country  should  imme-
 diately  be  introduced.  There  should  0६
 the  proper  mechanism  and  procedure
 for  determining  the  pension  rates.
 Secondly,  the  amount  of  pension
 should  be  linkeg  up  with  cost  of  Jiv-
 ing  index,  with  rise  in  prices  as  has
 been  done  in  the  United  Kingdom.
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 There  should  be  a  provision  for  perio-
 dic  review  of  the  pension  system  and
 revision  Of  the  same.  Family  pension
 should  be  so  framed  as  to  enable  the
 family  dependants  to  exist  and  live
 with  dignity.  There  should  be  a  built-
 in  system  to  modernise,  overhaul]  aud
 renovate  the  entire  gamut  of  psn-
 sionary  benefits.  We  should  have  in
 ming  the  entire  question  of  social  se-
 curity.  Certain  lacunae  or  _  certain
 anomalies  have  crept  into  the  pvresert
 system  of  pension  of  the  Centra]  Gov-
 ernment  employees  and  ।  wish  to  draw
 the  attention  ७  the  Government  to
 this  aspect  of  the  problem  so  _  that
 these  things  can  be  immediately  cor-
 rected.

 I  would  like  to  refer  to  ag  news  re-
 port  published  in  Indian  Express  on
 12th  March,  1981.

 ‘In  1979,  the  pension  laws  wer?
 liberalised,  buy  unfortunately  the
 benefits  all  went  only  to  those  re-
 tiring  on  or  after  March  31,  1979.
 Thus,  while  the  older  pensioners
 have  to  continue  with  pitiable  allo-
 wances,  a  Much  More  generous  tor-
 mula  has  been  prescribed  for  their
 juniors  who  retired  after  March
 1979.  Those  whoc  retired  prior  1०
 1973  are  the  worse  off,  as  in  1973
 as  well,  there  was  a  liberalisation
 in  the  pension  rules  which  only
 helped  those  retiring  during  or  af-
 ter  that  year.”

 Sir,  J  have  mentioned  that  there
 are  a  number  of  anomalies’  which
 have  already  crept  into  this  system.
 Would  the  hon.  Minister  see  that  the
 anomalies  are  removed  to  the  satis-
 faction  of  the  pensioners?  Sir,  the  Bill
 relates  to  the  pensions  to  the  Ceni-
 ral]  Government  employees.  I  support
 the  principle  behind  it.  But  if  you
 accept  the  principle  of  pension  as  a
 social  security,  I  think  the  entire
 House  should  know  to  what  extent  we
 have  been  able  to  extend  this  benefit
 to  other  sections  of  our  society.  Article
 41  of  our  Constitution  states  that  the
 States  shall,  within  the  limits  of  its
 economic  capacity  make  effective  pro-
 vision  for  public  assistance  in  cases
 of  old  age  and  undeserved  want.
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 Therefore.  accordingly,  several  State
 Governments  in  the  country  have  for-
 mulateq  the  Pension  scheme  for  the
 aged.  Sir,  you  will  be  glad  to  know
 that  nearly  18  States  and  the  Union
 Territories  provide  some  form  of  pen-
 sion  even  at  the  present  Moment

 The  Finance  Commission,  in  1978,
 suggested  a  uniform  monthly  rate  of
 Rs.  60  as  pension.  I  am  speaking  of
 Central  Government  or  the  _  State
 Government  emnloyees.  The  Finance
 Commission  suggested  that  a  uniform
 monthly  amount  of  Rs.  60  should  Le
 given  to  the  aged  of  our  country.  Bui
 the  amounts  disbursed  by  the  State
 Government  to  the  retired  employ2cs
 now  range  from  Rs  20  to  Rs.  50  per
 month.  The  Finance  Commission  sug-
 gested  that  the  minimum  amount
 should  be  Rs.  60  per  month.  Some
 States  have  even  put  the  age  eligi-
 bility  at  70.  Why?  The  average  like
 expectancy  in  our  country  is  52.6
 years.  Now,  the  eligibility  of  70  vears
 keeps  away  a  large  number  of  old
 men  and  women  from  getting  the
 bencfit  of  the  pension.  Whereas,  as  I
 mentioned,  the  life  expentancy  of  our
 country  is  52.6  years.  Therefore,  it  is
 to  be  reviewed.  Moreover  in  many
 States  these  pensions  are  given  to
 those  who  have  no  means  of  source
 of  income  to  sustain  themselves.  As  a
 matter  of  fact.  it  has  not  been  taken
 up  as  8  social  security  measure;  rather
 it  is  at  best  a  destitute  allowance.  It
 is  not  in  keeping  with  the  dignity  of
 our  citizens.  The  Finance  Commis-
 sion  reviewed  the  situation  in  1978
 and  observed.

 “The  rates  of  monthly  pension  are
 too  low  in  our  opinion.”

 17.00  hrs.

 The  Commission  also  suggested  that
 at  least  1  per  cent  of  the  total  popu-
 lation  should  be  covered  by  the  pen-
 sion  schemes.  According  to  1971
 Census,  the  number  of  destitutes  over
 the  age  of  60  was  48  lakhs.  This  is
 87.0  per  cent  of  the  total  population.
 Therefore,  it  is  quite  clear  that  ।  per
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 [Shri  Chitta  Basu]
 cent  of  the  population  has  not  been
 covered.  Even  if  it  is  covered,  this
 has  not  been  a  step  forward.  There-
 fore,  what  is  the  Government  attitude
 towards  the  social  welfare  measures?

 _The  expenditure  on  this  account  in
 1976-77  was  only  Rs.  18.39  crores.
 The  Finance  Commission  considered
 that  expenditure  upto  Rs.  264.8  crores
 should  be  permitted  for  five  years
 beginning  from  1979  to  1984,  that  is
 roughly  Rs.  52.30  crores  annually.  The
 Plan  Document  for  1980—85  suggested
 an  outlay  of  merely  22  crores  for
 five  years,  that  is  Rs.  4  crores  per
 year.  I  wanted  to  mention  these
 figures  only  to  show  that  adequate
 attention  has  not  been  given  to  this
 very  important  social  problem.

 The  Government  is  committed  under
 Article  41  tg  extend  social  welfare
 and  security  to  the  Jargest  number  of
 people  of  our  country  as  far  as  possi-~
 ble  within  the  economic  constraints
 of  the  State.  Therefore,  while  Mr.
 Gadgil’s  Bill  is  being  debated,  I
 would  take  the  opportunity  to  impress
 that  this  is  an  important  area,  where
 the  Government  of  India  should  pay
 adequate  attention.  As  I  have  men-
 tioned,  the  Plan  allocation  is  very
 Meagre.  Several  State  Governments
 like  West  Bengal,  and  Kerala  have
 introduced  certain  pension  schemes
 particularly  for  agricultural  workers
 and  peasants  who  are  old,  beyond  the
 age  of  sixty.  These  State  Govern-
 ments  want  some  Central  assistanc
 to  extend  the  area  of  coverage  of  this
 important  social  security  measure.
 Unfortunately,  the  Central  Govern-
 ment  has  not  responded  favourably
 and  sympathetically  to  the  request  of
 the  State  Governments.  I  would  only
 request  them  to  understand  the  Di-
 rective  Principles  of  the  State  Policy.
 The  Directive  Principle  of  State
 Policy  is  to  extend  the  area  and  cove-
 rage  of  the  social  security.  This  task
 is  being  carried  out  by  the  State
 Governments.  Therefore,  under  the
 provisions  of  the  Constitution,  it  be-
 comes  an  obligation  on  the  part  of
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 the  Centre  to  extend  financial  assis-
 tance  to  the  State  Governments  to
 fulfil  this  task  and  extend  the  social
 security  measures  actively.  Having
 said  this,  I  would  request  that  the
 hon.  Minister  should  kindly  look  into
 the  figures  I  have  given  in  order  to
 show  that  the  allocation  or  allotment
 for  social  security  services  is  coming
 down,  whereas  it  should  go  up,  as  our
 society  moves  forward.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  P.
 VENKATASUBBAIAH):  Mr.  Chair-
 man,  Sir:  For  some  time,  I  felt  as
 though  the  Finance  Bill  was  being
 discussed,  and  that  I  was  playing  the
 role  of  the  Finance  Minister.

 This  is  Pension  Bill—which  my
 friend  Mr.  Gadgil  has  introduced;  and
 several  Members  have  made  very  use-
 ful  suggestions,  though  they  were
 beyond  the  scope  of  its  discussion.
 Many  things  have  been  said  about
 social]  security  measures,  and  the  role
 to  be  played  by  Central  Government
 in  implementing  the  Directive  Prin-
 ciples.  And  valuable  suggestions  have
 been  made.  I  think  the  Finance  Mi-
 nister  will,  in  course  of  time,  take
 note  of  the  suggestions  made  by  the
 hon.  Members.  Let  me  confine  myself
 to  the  non-official  Bill  that  has  been
 moved  by  Mr.  Gadgil.

 Before  coming  to  the  suggestions
 made  by  the  hon.  Members  in  the
 course  of  this  discussion,  I  would  just
 like  to  mention  certain  salient  points,
 and  certain  measures  that  have  been
 taken  by  Government  from  time  to
 time  to  streamline  the  scheme  of  pro-
 viding  pension—and  other  related
 matters.  Certain  problems  of  pen-
 sioners  have  come  to  the  notice  of  the
 Government  from  time  to  time  I
 will  give  a  sort  of  general  picture,
 of  the  various  steps  Government  has
 taken  in  this  direction.

 Before  I  start  my  speech,  ।  would
 associate  myself  with  the  sentiments
 expressed  by  all  the  hon.  Members  in
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 appreciation  of  the  study  in  depth
 made,  and  the  information  gathered
 by  Mr.  Gadgil  in  the  Bill  that  he  has
 prepared  and  presented  to  the  House.
 Of  course,  many  of  the  details  related
 to  the  conditions  that  prevail  in  other
 countries  like  United  Kingdom  and
 United  States  of  America,  where  con-
 ditions  differ  very  basically  from
 those  in  this  country.  Even  then,  this
 Bill  cansprove  and  can  be  a  model.
 and  also  highlight  the  problems  anid
 the  various  steps  that  have  to  be
 taken  from  time  to  time  by  the  Gov-
 ernment.

 In  this  connection,  T  would  like  to
 inform  the  House  that  the  legitimate
 problems  of  the  pensioners  are  always
 considered  sympathetically  by  the
 Government.  The  Government  molds
 the  pensioners  in  high  esteem  for  the
 simple  fact  that  these  persons  have
 given  their  best  to  run  the  adminis-
 tration  and  implement  the  policies  and
 programmes  of  the  Government.

 According  to  the  present  statistics,
 there  are  9.5  lakh  persons  who  are
 receiving  pension  directly,  and  an-
 other  2.75  lakh  families  of  the
 deceased  pensioners  are  receiving
 pension.  [In  all,  over  12  lakh  people
 or  families  are  receiving  pension  from
 the  Government,  involving  an  amount
 of  Rs.  395  crores  per  annum.  There
 has  been  a  Periodical  review  by  the
 Government  with  regard  to  the  work-
 ing  of  the  pension  scheme:  and  a
 and  when  the  Government  found  ४८
 necessary  to  make  revisions  in  the
 pension  structure  by  executive  order,
 the  Government  has  been  doing  so.

 Associations  on  the  all-India  level
 and  at  the  regional  level  for  the  pen-
 sioners,  are  keeping  the  Government
 aware  of  the  problems  of  the  pen-
 sioners,  and  suggestions  that  have
 been  received  from  time  to  time  from
 these  associations  receive  the  sympa-
 thetic  scrutiny  of  the  Government.  Re-
 cently,  the  Federation  of  Pensioners’
 Associations  of  Madras  met  the  Prime
 Minister,  and  submitted  a  memoran-
 dum  listing  out  their  problems  for
 redressal  by  the  Government.  The
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 Prime  Ministéx  has  taken  a  very  sym-
 pathetic  view  of  these  problems  of
 the  pensioners;  ang  she  observed—and
 ।  quote:  f:

 १  ७,

 “Government  need  not  take  a
 stand  that  nothing  more  is  required
 to  be  done  for  the  pensioners.”

 She  is  of  the  view  that  this  is  a
 matter  which  should  be  reviewed
 from  time  to  time  and  if  finances  im-
 prove,  something  could  be  done.  She
 hag  indicated  possible  lines  of  future
 action  and  these  suggestions  have
 been  forwarded  to  the  Finance  Minis.
 try  and  I  am  sure  that  the  Finance
 Ministry  will  go  into  them  carefully.

 I  am  handling  it.  As  it  concerns  with
 the  pensioners,  in  a  theoretical  sense,
 it  belongs  to  the  Home  Ministry.  But
 when  the  financial  implications  are
 concerned,  it  is  our  Finance  Minister
 he  has  to  take  a  decision,  and  I  can-
 not  either  way  try  to  fetter  him  or
 put  some  restraint  on  his  functioning
 as  the  Finance  Minister  within...  dRe
 financial  constraints.

 I  have  also  seen  a  newsਂ  ‘itém
 yesterday  which  has  been’  pibiteWed
 in  a  section  of  the  Presg  téday;’*it
 has  given  the  views  exprfsesd  “by
 Shri  Mishra,  Retired  Chief  Justite of
 Patna  High  Court  and  Justice  VC.
 Krishna  Iyer,  Retireq  Justice  of  the
 Supreme  Court,  Shri  Mishra  has
 said  that  though  the  steps  being  taken
 in  the  proposed  pension  Bill—he  is
 referring  about  Mr.  Gadgil’s  Bill—
 is  in  the  right  direction  it  is  not  com-
 prehensive.  He  has  made  ।  several
 suggestions  and  these  will  receive  the
 utmost  consideration  of  the  Govern-
 ment  along  with  Shri  Gadgil’s  Bill.
 Justice  Krishna  Iyer  has  pleaded  that
 the  entire  pension  scheme,  needs  to
 be  modernised,  overhauled  and  reno~
 vated  to  secure  equality  in  our  ४०
 ciety.  That  has  been  the  constant
 endeavour  of  the  Government.  That
 is  why  the  Government  agrees  with
 the  views  expresseq  by  Shri  Krishna
 Iyer.  We  are  also  feeling  that  pen-
 sion  is  not  a  charity  but  a  sotial  right.
 Keeping  this  in  view,  Government
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 has  taken  various  steps  to  improve
 the  lot  of  pensioners,  As  recently
 as  1979,....

 SHRI  CHITTA  BASU:  Anomaly.

 SHRI  P.  VENKATASUBBAIAH:
 I  will  come  to  anomaly  ater  on.  As
 recently  as  1979,  certain  liberalisation
 in  the  pension  scheme  has  been  an-
 nounced  by  the  Finance  Minister
 such  as  introduction  of  a  slab  rate  of
 pension  with  a  view  to  ensure  that
 low-paid  Governments  servants  Te-
 ceive  pension  at  the  rate  of  50  per
 cent  of  their  last  pay,  increasing  the
 ceiling  of  pension  to  Rs.  1,500/-  etc.
 Even  in  the  recent  budget,  certain
 rationalisation  of  the  darkness  relief
 paid  to  the  pensioners  has  been  an-
 nounceg  by  the  Finance  Minister.

 Various  measures  have  been  taken
 during  the  past  few  years  to  give  a3
 much  relief  and  assistance  to  a  Gov-
 ernment  servant  at  the  time  of  his

 *fétir@inent  as  has  been  found  feasi-
 ble,  .The  procedure  for  payment  of

 pensioh—it  has  been  highlighted  by
 rfemeral  of  the  members  that  the  pen-

 1  sioper’e:  after  retirement,  they  have
 yeh jt  several  difficulties  and  run

 from  Pillar  to  post—and  other  refire-
 ment  benefits  has  been  streamlined.
 For  the  benefit  anq  information  of
 my  hon.  friend,  Shri  Suraj  Bhan  and
 others  I  may  tell  you  that  retirement
 benefit-  have’  been  _  streamlined.
 Even  interest  at  the  rate  of  5  ver
 cent  per  annum  hag  been  allowed  if
 payment  of  Death-cum-Retirement
 Gratuity  is  delayed  beyond  three
 months  after  the  date  of  retiremenf.
 Of  course,  some  members  had  plead-
 ed  that  the  rate  of  interest  must  be
 more.  Some  members  have  also
 said  that  jt  hag  to  be  13  per  cent  or
 14  per  cent  and  all  that.  Shri  Gadgil
 has  also  said  that  it  has  to  be  6  per
 cent.  That  I  have  mentioned  in  this.
 Now  on  retirement  after  a  period  of

 33  years  of  service.  a  Government  ser-
 vant  receives,  apart  from  pension,

 the  following  lump  sum  amounts:—

 (a)  gratuity  equal  to  15  days  pay
 for  each  year  of  service  subject  to  a
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 maximum  of  16  1/2  months’  pay  and
 further  subject  to  a  maximum  of
 Rs.  30,000/-;

 (b)  cash  in  lieu  of  accumulated
 leave  upto  six  months’  pay;

 (c)  proceeds  from  Central  Govern-
 ment  Employees  Insurance  Scheme
 (Maximum  of  Rs.  5,000/.  which  is
 being  raiseq  to  Rs.  10,000/-  from
 1-1-1982);

 (d)  commuted  value—upto  one-
 third  of  the  pension  (optional)  —that
 is  commuted  optional  one—without
 medical  examination  if  asked  for  be-
 fore  next  birthday  after  retirement.

 These  are  substantial  benefits  and
 if  the  Government  servant  utilises
 these  amounts  prudently,  his  rhonth!v
 income  from  investments  plus  pen-
 sion  would  be  more  or  less  equal  to
 the  last  pay  drawn  by  him,  It  is  our
 endeavour,  to  see  that  the  maximum
 benefit  is  given  to  the  pensioner.

 About  the  delays,  of  which  Mr.
 Gadgil  has  spoken  and  to  which  seve.
 ral  Members  have  also  referred  dur-
 ing  the  course  of  their  speeches  here,
 and  about  the  inconveniences  being
 caused  to  pensionerg  on_  account  of
 delay  in  the  settlement  of  their  pen-
 sion  cases,  I  may  mention,  that  we
 have  taken  various  steps  to  expedite
 both  the  sanctioning  and  disburse-
 ment  process  in  respect  of  pension.
 In  the  first  place,  the  various  proce-
 dures  leading  up  to  the  sanction  of
 pension  have  been  streamlined  and
 advance  action  has  been  prescribed
 so  that  the  pension  payment  order  is
 issued  even  before  the  Government
 servant  actually  retires.  Pension  is
 now  being  Made  payable  fhrough  the
 Nationaliseq  Banks.  Some  Members
 have  raised  it  whether  it  is  being
 paid  by  money  orders.  This  measure
 have  given  great  relief  and  afforded
 a  measure  of  convenience  to  the  pen-
 sioners,  For  the  benefit  of  pension
 sanctioning  authorities,  we  have  codi-
 fied  all  the  past  rules  in  a  new  edi-
 tion  of  the  Pension  Rules  and  Com-
 mutation  Rules  incorporating  the
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 various  amendments  and  executive
 instructiong  issued  up  to  the  begin-
 ning  of  this  year  and  we  trust  that
 when  these  instructions  in  the  codi-
 fied  form  reach  the  hands  of  the
 pension  sanctioning  authorities,  sanc-
 tioning  of  pension  will  be  further
 simplified  and  there  will  be  no  de-
 lays.  Unfortunately,  some  of  these
 people  they  do  not  realise  that  after
 some  time  they  will  join  the  ranks
 of  pensioners.

 SHRI  R.  K.  MHALGI
 That  is  right.

 SHRI  P.  VENKATASUBBAIAH:
 While  in  office  they  try  to  put  al)
 sorts  of  difficulties  little  realising  that
 after  sometime  they  have  to  join  the
 ranks  of  these  people,  Ang  I  had  a
 persona]  experience.  A  Collector  cf
 my  district,  he  was  notorious  in  deal-
 ing  with  these  papers  and  after  his
 Tetirement  he  received  the  same
 treatment.  And  so,  he  come  to.  me
 and  began  to  complain.  I  told  him,
 that  little  did  he  realise  when  he  was
 the  Collector,  if  he  haq  done  acted  in
 a  manner  that  would  help  the  pen-
 sioners,  there  would  have  been  no
 room  for  complaint  by  him.

 (Thane):

 Shrj  Gadgil  made  a  thorough  study
 of  the  subject  and  ।  once  again  com-
 pliment  him  and  he  was  very  critical
 of  Section  4  of  the  existing  Act  which
 barg  suits  relating  to  the  pensions.
 This  matter  has  been  agitating  the
 minds  of  the  pensions  as  well  as
 their  representative  associations.  The
 Law  .Commission  also  had  recom-
 mendeg  the  amendment  of  this  Sec-
 tion  ६०  as  to  confer  a  right  on  the
 pensioners  to  seek  redressal  of  their
 grievances  in  a  court  of  law.

 SHRI  R.  K.  MHALGI:  What  fs  the
 date  of  the  recommendation  of  by  the
 Law  Commission?

 SHRI  ?.  VENKATASUBBAIAH:
 I  do  not  have  it  now.  It  must  be
 the  latest.  The  recommendation  has
 been  considered  by  Government?  and
 our  present  thinking  is  that  the  ques-
 tion  of  redressal  of  grievances  relat-
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 ing  to  interpretation  of  Pension  Rules
 and  clarifications  thereof  should  be
 entrusted  to  the  Administrative  Tri-
 bunals  which  are  proposed  to  be  set
 up.  Of  course,  that  will  meet
 the  demand  of  Shri  Gadgil  and’
 also  several  of  our  Members  who
 have  made  a_  suggestion  here.
 Article  323-A  of  the  Constitution
 provides  for  the  setting  up
 of  such  Tribunals.  I  am  glad  to  say
 that  Mr.  Gadgil  also  had  something
 Similar  to  this  in  his  mind  and  ह  hope
 that  we  will  be  able  to  meet  the  de-
 mand  in  a  substantive  manner.  When
 tribunal,  are  appointed,  the  one  ad-
 vantage  is  whatever  the  legitimate
 claims  of  the  pensioners  they  will  be
 very  expeditiously  disposed  of.  That
 is  the  advantage  of  the’  Tribunals.
 So,  Government  have  taken  note  e
 these  things  and  we  are  coming  for-
 ward  with  appropriate  action  to  set
 up  these  administrative  tribunals  to
 give  all  the  benefits  to  the  pensioners.

 Another  point  that  has  been  made
 out  is  about  the  difficulties  faced  hy
 the  heirs  of  deceased  pensioners  in
 receiving  the  life-time  arrears  of  the
 pension  of  the  deceased.  It  has  also
 been  outlined  by  Shrj  Gadgil  that  it
 is  in  costly,  cumber  some  and  time—
 consuming  process  of  having  to  go
 to  a  court  of  law  and  obtaining  a
 succession  certificate  ।  do  not  know
 how  much  time  it  will  take  to  get  a
 succession  certificate.  It  js  every-
 body’s  knowledge.  We  are  aware  of
 these  difficulties  ang  we  have  already
 deided  to  remove  this  legal  hurdle
 and  to  permit  nominations  being
 made_  by  pensioners  so  that  the  lifetime
 arrears  of  their  pensions  can  be  drawn
 by  thir  nominees.  The  Government
 propose  to  introduce  a  Bill  for  atmend_
 ing  section  12  of  the  existing  Pensions
 Act.  1871  for  achieving  this  purpose
 very  soon.

 Mr.  Gadgil  has  suggested  that  the
 scale  of  pension,  grant  of  relief  to
 pensioners  and  the  procedure  for
 sanction  of  pensions  should  be  regu-
 lated  by  statute.  I  want  to  clear
 some  of  these—I  do  not  want  to  say
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 -misapprehensions—opinions  expressed
 by  members  about  the  validity  and
 relevance  of  the  Pensions  Act,  1871.
 This  Act  does  not  regularise  matters
 such  as  scales  of  pension,  grant  of
 relief  to  pensioners  and  the  procedure
 for  sanctioning  pensions.  These  mat-
 ters  are  regulated  by  the  Central
 Civil  Services  (Pension)  Rules,  1972
 and  the  various  executive  instruc-
 tions  issued  from  time  to  time.  These
 rules  have  been  framed  under  the
 proviso  to  article  309  of  the  constitu-
 tion  and  are  statutory  in  nature.
 These  Rules  are  enforceable.  Thus,
 for  example,  Rule  35  which  defines
 superannuation  pension  says  that
 -  superannuation  pension  shall  be
 granted  to  a  Government  servant  who
 is,  retiring  on  attaining  the  age  of
 compulsory  retirement.  So  also  for
 other  categories  of  pensions.  Besides,
 Rule  6  of  the  Central  Civil  Services
 (Pension)  Rules,  1972  which  em-

 powered  the  Government  to  mace  a
 reduction  in  pension  for  unsatisfac-
 tory  service,  after  following  due  pro-
 cedure,  has  since  been  deleted.  Thus,
 in  accordance  with  the  existing  Rules
 also,  the  pension  is  not  something
 which  may  or  may  not  be  paid.  There
 hag  been  some  difference  of  opinion
 expressed  in  this  House  with  regard
 to  giving  pension  to  persons  who  are
 compulsority  retired.  ।  have  made  it
 clear  that  that  clause  has  been  de-
 leted.  Therefore,  I  beg  to  differ  from
 the  view  of  Shri  Gadgil  when  he  says
 that  pension  js  a  bounty,  a  grace  and
 a  mercy  shown  to  the  pensioner  and
 no  this  right.

 SHRI  V.  १.  GADGIL:  That  is  ac-
 ‘cording:  to  the  decision  of  the  courts.

 SHRI  P.  VENKATASUBBAIAH:
 He  is  only  quoting  the  court’s  inter-
 pretation.  He  ang  some  other  mem-
 bers  also,  Shri  Suraj  Bhan,  _parti-
 cularly,  have  pointed  out  specifically
 the  plight  of  pensioners  who  retired
 before  1964  whose  families  are  not
 entitled  to  family  pension  ang  has
 suggested  that  this  disparity  needs  to

 be  removed.  The  Government  had
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 consired  this  question  several  times
 in  the  past  but  has  not  found  it  feasi-
 ble  to  accept  this  demand.  There
 are  administrative  difficulties  in  locat-
 ing  and  assessing  the  number  of
 beneficiaries  particularly  because  most
 of  the  penstonerg  would  have  died  and
 there  are  practical  difficulties  in  trac-
 ing  the  olq  records,  This  is  our  diffi-
 culty.  It  15  not  as  if  we  do  not  have
 sympathy  with  the  suggestion  made.

 SHRI  R.  K.  MHALGI:  It  is  only
 lip  sympathy.

 SHRI  P.  VENKATASUBBAIAH:
 It  is  full-throated  sympathy  from
 our  heart,  What  you  said  may  be
 lip  sympathy.  But  whatever  Gov-
 ernment  says  it  is  sympathy  born  out
 of  compassion.

 Another  point  made  by  Shri  Gadgil
 ४  that  pensioners  have  ‘been  very
 badly  affected  by  inflation  and  rise
 in  prices  and  the  Govérfnment  should,
 therefore,  do  something  to  provide
 relief  against  erosion  in  the  value  of
 pension.  He  has  also  quoted  depre-
 ciation  in  the  value  of  the  rupee  in
 different  years.  Before  the  recom~
 mendation  of  the  Third  Pay  Com-
 mission  there  was  no  regular  system
 of  compensating  pensioners  for  the
 rise  in  the  cost  of  living.  I  would
 like  to  bring  to  the  nogice  of  the  hon.
 Members  that  the  Third  Pay  Com-
 mission  recommended  the  grant  of
 relief  to  future  pensioners  at  the  rate
 of  5  per  cent  of  pgnsion  subject  to  a
 minimum  of  Rs,  5/-  ang  maximum  of
 Rs.  25/-  per  month,  for  every:  16  point
 tise  in  the  12-monthly  average  ‘of  all
 India  working  class  consumer  price
 index.  The  total  number  of  pen-
 sioners  and  family  pensioners  is  over
 12  lakhs  and  each  instalment  of  dear-
 ness  relief  to  pensioners  costs  the
 Government  Rs.  9.2  crores  per
 annum.  Considering  this.  high  cost
 and  keeping  in’  view  the  need  to
 contain  non-developmental  expendi-
 ture,  this  is  the  utmost  that  the  Gov-
 ernment  can  do  for  the  pensioners.
 If  Mr.  Chitta  Basu  says  that  it  js  not
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 a  non-developmental  expenditure,
 then  it  is  a  different  matter,

 Shri  Gadgil  has  also  provided  in
 his  Bil}  a  provision  for  ‘payment  of
 house  rent  allowance,  educational
 facilities  and  medical  facilities  to
 pensioners.  Shri  Virdhi  Chang  Jain
 has  taken  a  very  realistic  view  of
 the  entire  matter  and  he  has  answer-
 €त  on  my  behalf.  I  must  also  thank
 him  for  having  come  to  my  rescue.

 I  do  not  want  to  dilate  on  this  _pro-
 blem  because  this  is  a  matter  which
 involves  large  amount  of  finances.
 We  have  got  every  sympathy  with
 the  pensioners  for  the  problems  they
 are  facing  with  regard  to  educa-
 problem  which  every  citizen  has  to
 face  in  this  country.  As  _  regards
 medica]  benefits  to  pensioners,  pen-
 sioners  who  are  living  in  areas  cover-
 ed  by  the  Central  Government  Health
 Scheme,  are  entitleqg  to  medical
 benefits  on  payment  of  contribution
 according  to  a  prescribeq_  scale,
 Wherever  CGHsg  is  operating  this
 benefit  js  given  to  them  and  I  hope

 many  of  the  pensioners  are  utilising
 it  by  contributing  to  the  CGHS  fund.

 SHRI  G.  M.  BANATWALLA
 (Ponnani):  Not  everywhere.

 SHR]  P.  VENKATASUBBAIAHB:
 Wherever  jt  is.

 SHRI  G.  M,  BANATWALLA.  Mr.
 Chairman,  are  you  satisfied  with  this
 reply?

 MR.  CHAIRMAN:  I  hope  Mr.
 Gadgil  ।  very  much  satisfied.

 SHR]  P.  VENKATASUBBAIAH:
 Mr.  Suraj  ‘Bhan  has  raised  the  point
 ‘of  commuting  pension.  He  has  said
 that  g  person  who  lives  longer,  is  at
 a  loss  under  the  present  scheme,
 Restoration  of  part  of  the  pension
 commuted  after  a-specifieqg  time  is
 one  of  the  points  which  the  Prime
 Minister  has  suggested.  The  Govern-
 ment  is  actively  considering  that  as-
 pect  of  the  matter.
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 Another  pointਂ  that  has  been  made
 by  Mr.  Gadgil  is  that  in  advanced
 countries  a  minimum  pension  js  pre:
 scribed  whereas  here  we  have  no
 such  minimum.  This  is  not  correct.
 As  per  rule  49  (2)  (b)  of  the  Pen-
 sion  Rules  as  amended  on  23-8-80,  a
 minimum  pension  of  Rs.  60/-  per
 months  has  been  notified.  This  ap-
 phes  to  persons  retiring  on  or  after
 23-8-80.

 Shri  Chitta  Basu  covereg  the  en-
 tire  gamut  of  the  social  security,
 the  role  of  the  Finance  Commission
 and  the  recommendations  made  by  it
 etc.  In  the  spate  of  suggestions  made,
 he  has  also  said  that  the  word  “des-
 tituteਂ  should  not  be  used.  This  dis-
 cussion  pertains  to  the  Pensions  Bill
 The  policy  of  the  Government  is  to
 have  every  possible  liberalisation  of
 pension  prospectively.  This  has  been
 referred  to  by  the  Prime  Minister,
 and  we  are  actively  considering  it.

 Shri  Girdhari  Lal  Vyag  referred  to
 pension  to  the  dependents  of  the
 pensioners.  Already,  the  children  of
 the  pensioners  will  get  pension.  But
 this  facilhty  is  not  available  ‘to  the
 parents  of  the  pensioner.  To  .me
 this  seems  to  be  a  very  valid  paint.
 Government  will  give  careful  thought
 to  this  matter.

 The  points  made  by  Shrj  Arakal
 have  been  fully  covered  by  me.  He
 has  stated  with  all  the  emphasis  at
 his  command  that  there  should  be
 social  security  and  what  they  are
 demanding  is  a  social  right  and  not
 any  concession  or charity.  I  entirely
 agree  with  him,  They  have  served

 ‘the  country  for  30  and  more  years
 in  various  capacities.

 MR.  CHAIRMAN:  I  think  you
 have  covered  all  the  points.

 SHR]  P.  VENKATASUBBAIAH:
 Of  course,  Shri  Mhalgi  spoke  in  very
 chaste  Marathi.  ।  coulg.  not  grasp
 the  vigour,  the  spirit  and  the.  the
 sentiment  that  hag  been.-  imported
 into  his  speech,  because  T  could  follow
 only  the  English  translation,  which
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 could  not  be  so  goog  is  the  original.
 Even  then  ह  could  éppreciate  the
 various  suggestions  w].ich  have  been
 put  forward  by  him  ir  this  matter.

 The  Petitions  Comn  ittee  of  the
 Sixth  Lok  Sabha  in  tieir  Ninth  Re-
 port  have  stated:

 ‘In  the  light  of  the  foregoing
 observations,  the  Co:  :mittee  strong-
 ly  recommends  tft  it  a  Pension
 Commission  be  ap;  ointed  expedi-
 tiously  by  the  Gov:-rnment  to  ex-
 amine  the  problems  and  demands
 of  the  pensioners  in  gepth,”

 The  position  obtaining  in  various
 countries,  either  a  sey  arate  Commis-
 sion  or  a  body  which  will  go  into
 the  problems  of  the  rensioners  frorn
 time  to  time,  have  been  quoted  by
 many  hon.  Members.  In  our  country
 we  have  adopted  a  cifferent  system
 and  policy,  which  ।  1ave  explained
 to  the  hon.  Members  from  time  to
 time.

 ।  have  no  doubt  ir  my  mind  that
 the  hon.  Members  wil  agree  with  me
 that  we  have  been  very  considerate
 and  sympathetic  to  tle  genuine  pro-
 blems  of  the  pensioners.  The  ap-
 pointment  of  a  Pens‘on  Commission
 involves  financial  imp  ications,  I  can
 only  assure  the  hon.  Members  _  that
 J  will  convey  to  the  appropriate
 quarters,  namely,  the  Finance  Minis-
 try,  the  sentiments  observations  and
 suggestions  made  by  the  hon.  Mem-
 bers.  I  am  sure  that  the  Finance
 Ministry  in  their  own  wisdom,  in
 their  own  discretion,  within  the  limi-
 tations  imposed  by  the  financia]  im-
 plications,  will  consider  the  sugges-
 tions  that  have  been  made  by  the
 House  and  fake  such  _  appropriate
 measures  85  they  deem  fit,  commen-
 surate  with  the  problemg  of  the
 country.

 Finally,  I  would  say  that  the  pur-
 pose  of  Shri  Gadgil  has  been  more
 than  served.  The  problems  have
 been  highlighted  in  the  highest  forum
 of  the  land,  namely,  Parliament.  He
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 has  done  his  home  work  very  well
 and  he  hag  highlighted  the  problems
 in  a  very  effective  manner,  He  has
 also  been  supported  very  vehemently
 and  strongly  by  the  other  fion.
 Members,  who  have  taken  part  in
 this  discussion.  My  thanks  to  them
 also.

 With  these  remarks,  I  would  make
 a  request  to  Mr.  Gadgil  to  withdraw
 the  Bill  and  allow  the  Government
 to  take  such  appropriate  measures  as
 they  deem  necessary  to  safeguard
 and  to  meet  the  ligitimate  grievances
 of  the  pensioners.  1

 SHRI  R.  K.  MHALGI:  He  has
 given  vague  assurances.  They  are
 only  in  words,  not  in  deeds,

 SHRI  ४.  १.  GADGIL:  ।  am  thank-
 ful  to  the  House  and  particularly  to
 the  ten  Members  who  have  participa-
 teq  and  supported  the  Bill.  I  am
 conscious  of  the  role  and  the  scope
 of  the  Private  Member’s  Bill,  y  am
 also  aware  of  the  conventions  that
 govern  these  bills.  Although  I  am
 not  completely  satisfied  with  the
 hon.  Home  Minister’s  reply,  to  be
 frank,  I  believe  in  what  Lokamanya
 Tilak  used  to  say;  “Accept  whatever
 you  got  ana  fighy  for  the  rest”.  There.
 fore,  I  accept  whatever  he  hag  con-
 ceded,  particularly  in  view  of  the
 observations  of  the  Prime  Minister
 which  he  has  quoted.

 In  the  light  of  those  observations,
 I  seek  leave  of  the  House  to  with-
 draw  the  Bill.

 MR.  CHAIRMAN:  ।  shall  now  put
 the  amendment  moved  by  Mr.  Mool
 Chand  Daga.

 Amendment  No.  2  was  put  and
 negatived,

 MR.  CHAIRMAN:  The  question  15:

 “That  leave  be  granted  to  with-
 draw  the  Bil]  to  provide  for  the
 grant  of  pension,  gratuity,  dearness
 and  other  allowances  and  benefits
 payable  by  the  Central  Govern-
 ment  to  its  employees,  or  their  de-



 357  Providing  of

 pendents,  on  retirement,  yoluntary
 or  otherwise,  or  on  the  death  of  the
 Government  servant  and  for  other
 matters  connecteg  therewith.”

 The  motion  wag  adopted.

 SHRI  ४.  ?.  GADGIL:  Sir,  ।  with-
 draw  the  Bill.

 17,35  hrs.

 PROVIDING  OF  EMPLOYMENT,
 PAYMENT  OF  UNEMPLOYMENT

 ALLOWANCE  AND  UNEMP-
 LOYMENT  INSURANCE
 SCHEME  BILL  BY  SHRI

 B.  V.  DESAI

 SHR]  B.  V.  DESAI  (Raichur):  Sir,
 I  beg  to  move:

 “That  the  Bill  to  provide  emp-
 loyment  to  all  citizens  of  not  less
 than  25  years  of  age,  payment  of
 unemployment’  allowance  and  for
 unemployment  insurance  scheme,  be
 taken  into  consideration.”

 Mr.  Chairman,  Sir,  the  Bill  which
 I  have  introduced  in  this  Session  is  a
 very  important  one  ang  it  pertains
 to  the  burning  topic  of  our  country
 as  on  today.  It  is  providing  employ-
 ment,  payment  of  unemployment
 allowance  and  unemployment  Insu-
 rance  Scheme  Bill.

 Sir,  as  every  one  of  us  is  aware,
 the  problem  of  unemployment  is  very
 acute  and  it  has  acquired  a  dangerous
 proportion  in  our  country.  As  we
 know,  not  only  unemployment  is
 there  among  the  educated,  but  the
 countryside  uneducated  farmers  and
 labourers  alSo  are  either  unemployed
 or  partially  employed.  Various
 schemes  and  suggestions  were  being
 made  either  in  the  Parliament  or  by
 the  Government  agencies.  But  the
 dilemma  is  much  more  and  what  we
 are  thinking  of  is,  due  to  increase  in
 population,  in  1980-81,  the  calculation
 of  the  Planning  Commission  regard-
 ing  the  number  of  unemployed  by  the
 end  of  the  Plan,  viz.  4.66  million,
 may  go  wrong.  Therefore,  even  with-
 out  taking  into  account  the  increase

 tMoved  with  the  recommendation
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 in  population,  their  calculation  as  on
 today  is  also  bristling  with  inconsis-
 tencies.  All  these.  social  tensions
 amongst  the  youngesterg  and  the  dis-
 satisfaction  which  they  are  airing  are
 because  they  do  not  get  any  avenue
 and  scope  for  employment.  In  fact,
 Government  have  adopted  the  defini-
 tion  of  ‘Welfare  State’.  The  founding
 fathers  of  our  Constitution  have  in-
 corporated  in  the  Directive  Principles
 ‘the  right  to  work’.  I  quote  Article  41
 of  our  Constitution:

 “The  State  shall,  within  the
 limits  of  its  economic  capacity  and
 development,  make  effective  provi-
 sion  for  gecuring  the  right  to  work,
 to  education  and  to  public  assis-
 tance  in  cases  of  unemployment,
 old  age,  sickness  and  disablement,
 and  in  other  cases  of  undeserved
 want.”

 In  this  connection,  our  State  has  taken
 the  step  with  regard  to  old  age  pen-
 sion  and  compulsory’  educaion.  Al-
 though  it  is  not  very  effective  some
 beginning  has  been  made  in  _  this
 regard.  But,  unfortunately,  80  far  as
 unemployment  allowance  is  concerned
 or  the  problem  of  unemployed  is  con-
 cerned,  on  numerougਂ  ocCasions  the
 Memhers  of  this  august  House  and
 voluntary  agencies  outside  this  august
 House  have  drawn  the  attention  of
 the  Government,  but  they  have
 refused  to  take  any  step  in  this  re-
 gard.

 With  this  background  I  thought  to
 focus  the  attention  of  this  august
 House  and  the  Government  in  parti-
 cular.  jy  have,  therefore,  introdut-
 ed  this  Bill.

 I  need  not  explain  the  dimension
 of  the  problem  because  every  one  of
 us  knows  it.  The  indiscipline  in  the
 youngesters  either  in  the  college  or
 outside  ig  basically  because  of  the
 fact  that  after  education  they  do  not
 get  employment  and  therefore,  they
 get  frustrated.  It  is  our  duty  to  find
 a  positive  way  to  see  that  all  the

 of  the  President.


